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 में  हस्तक्षेप  कर  के  इस  समस्या  का  तुरन्त
 समाधान  करे,  करता  स्थिति  और  भी  भरकर

 हो  सकती  है  ।

 मैं  प्राशि  करता  हू  फि  शिक्षा  मत्री  मदीना
 श्री  नूडल  हसन  इस  बारे  में  ब्क्तन्य  देने  की  कृपा
 करेगे।  स/ब  ही  मे  चाहता  है  कि  यूनिवर्सिटी
 ात्ट्स  कमीशन  ने  जो  सिफारिश  की  है
 वे  सभी  राज्यो  में  समान  रूप  से  लागू  हो।
 मध्य  प्रदेश  राज्य  इस  बारे  में  जो  प्रस  /नता
 बरत  रहा  है  उसको  दूर  करना  च।हिये  ताकि

 शिक्षकों  में  फैला  हुआ  अ्रवतोष  दूर  जिसके
 तथा  विद्यार्थियों  के  भविष्य  पर  भी  गिरते

 प्रसर  न  पड़े  ।

 THE  MINISTER  OF  FINANCE
 (Shri  C  Subramaniam)  I  beg  to

 move

 (Interrupttons)
 MR  SPEAKER  It  ig  imposmble  for

 thig  House  to  continue  It  ig  very
 difficult  to  carry  on  the  business

 (interruptions)

 18,00  hrs
 MR  SPEAKER  This  will  not  go

 on  record

 झा  ललच  झावर  रखा  हुआ  है।  क्या

 बाप  ललच  झावर  चाहते  हैं”?  जब  हम  लाग

 इतनी  देर  तक  बिना  सच  प्रवर  के  काम  करते

 रहे  हैं,  तो  धन  तीन  चार  दिन  के  लिए

 फ्र  ड्रावर  रख  कर  क्या  रना  है  *

 We  have  a  short  time  I  think  we
 ean  continue  to  sit  during  lunch  hour
 also.  I  put  it  to  you  that  we  continue
 to  at

 Report
 SHRI  FP,  0.  MAVALANKAB

 (Ahmedabad):  We  want  lunch  hour.
 This  is  the  lagt  week  For  the  whole
 of  the  budget  session,  we  have  not  had
 any  proper  lunch

 Tro  लक्ष्मीनारायण  पांडेय  (मंदसौर)
 प्रध्यक्ष  महोदय,  यह  तय  किया  गया  था  कि

 5  मई  तक-जब  तक  फिनाँस  बिल  पास  न  हो

 जाये,  तब  तक-सच  प्रवर  नहीं  होगा  |

 अध्यक्ष  मदीवल  :  प्रखर  हम  इत  चार
 दिनो  में  ललच  पावर  न  रखे,  तो  हाउस  को
 तीन  चार  दे  कौर  मिल  जायेंगे  t

 क्या  श्राप को लच को  सच  पावर  चाहिए  था  नहीं  ?

 कुछ  मनोरथ  संजय:.  नहीं  ।

 प्रत्यक्ष  महो वद्ध  :  तो  फिर  सच  पिशावर

 तही  होगा  t

 श्री  Rtatwate  शास्त्री  (पटना)
 प्रत्यक्ष  महोदय,  क्या  लच  झावर  नहीं  होगा  ?

 SHRI  P  G  MAVALANKAR  We
 want  lunch  hour  ang  lunch,  both

 MR  SPEAKER  I  have  seen  the
 position  We  are  in  a  very  tight  posi-
 tion  That  is  why  I  put  it  to  you  that
 we  continue  as  before  We  will  have
 the  lunch  hour  on  the  last  day

 १3  02  hrs.

 COMPANIES  (TEMPORARY  RE.
 STRICTIONS  On  DIVIDENDS)

 AMENDMENT  BILL

 THE  MINISTER  OF  FINANCE
 (SHRI  C  SUBRAMANIAM)  I  beg  ta
 move  *

 “That  the  Bill  to  amend  the  Cum-
 panies  (Temporary  Restrictions  «n
 Drvidends)  Act,  974  be  taken  into
 consideration.”

 “नकल  नन्  the Tecommecdition of  te  Preliea,  ta  7
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 {Shri  C.  Subramaniam]
 Hon.  Members”  are  aware  that  the

 restrictions  on  the  distribution  of
 profits  by  way  of  dividents  were  im-
 posed  as  a  part  of  the  package  of  anti-
 inflationary  measures  during  last  year
 and  accordingly  the  Companies  (Tem.
 porary  Restrictions  on  Dividends)  Act,
 974  was  enacted  by  this  House
 These  measures  helped  to  arrest  fur-
 ther  rise  in  prices  and,  to  some  extent,
 the  prices  have  come  down.  However.
 the  restraint  on  distribution  of  profits
 by  way  of  dividends  affected  the
 capital  market  and  particularly  new
 issues  adversely.  The  prices  of  shares
 on  the  stock  Exchanges  went  down  by
 over  25  per  cent  since  6th  July,  3974
 when  the  Ordinance  restricting  the
 distribution  of  net  profits  after  tax  by
 way  of  dividend  was  _  promulgated.
 This  has  caused  uncertainty  in  the
 minds  of  underwriters  ang  they  are
 relunctant  to  underwrite  the  new
 issues.

 A  robust  share  market  is  essential
 for  the  success  of  new  issues  in  the
 capital  market  as  it  helps  to  build  the
 investor’s  confidence.  At  a  time  when
 an  acute  scarcity  of  resources  for  pro-
 ductive  investment  is  being  felt,  it
 would  not  be  appropriate  to  allow  a
 diminution  in  resources  available  from
 the  capital  market.  I  am  keen  to  im-
 prove  the  investment  climate  and  ac-
 cordingly  in  my  Budget  Speech  I  had
 promised  to  come  beforé  the  House
 with  a  suitable  amendment  to  the
 Companies  (Temporary  Restrictions  on
 Dividends)  Act,  974  which  will  enable
 the  companies  to  declare  dividends  in
 excess  of  the  distribution  profits:  Hen.
 Members  woulg  recall  that  the  Com-
 panies  (Temporary  Restrictions  on
 Dividends)  Act,  १94  prohibits  the
 declaration  and  payment  of  dividends
 in’)  excess  of  the  distributable  profits
 stipulated  in  the  Act,  namely  :—

 (a)  33-1/3  per  cent  of  the  net
 profits  after  tax:  or

 (b)  An  amount  requireg  to  pay
 l2  percent  dividend  on  _  the

 face  value  of  the  equity  share
 of  the  company  and  divident
 payable  on  its  Prefererce
 Shares;  whichever  is  lower

 Div.)  Amdt.  Bill

 The  present  amendment  will  enab
 the  companies  to  declare  dividends
 of  the  net  profits  after  tax  for  t
 financial  year  in  excess  of  the  pre
 cribed  limits.  The  payment  of  divi
 dend  will,  however,  continue  to  b
 restricted  to  the  extent  of  distributabl
 profits  as  stipulated  in  the  said  Act.
 The  difference  between  the  dividend:
 declared  and  dividend  payable,  nam
 ly,  the  “deferreq  dividend’  wil
 payable  in  two  equal  annual  instal
 ments,  on  the  expiry  of  the  presen
 Act  in  July,  1976.

 Sir,  the  Bilf  provides  that  the  defer-
 red  dividend  will  be  without  interes
 but  I  am  moving  an  amendment  that
 interest  @  8  per  cent  per  annum
 paid  on  the  deferred  dividend.

 A  provision  has  also  been  made  in
 the  Bill  that  income  tax  due  on  the
 deferreq  dividend  shall  be  payable  by
 the  investor  within  35  days  from  the
 date  on  which  such  instalment  is  paid
 or  when  the  dividend  warrant  in
 respect  of  such  instalment  igs  trans-
 ferred  to  any  other  person,  whichever
 is  earlier.  No  interest  shall  be  charge-
 able  under  the  Income  Tax  Act  in
 respect  of  tax  payable  on  _  deferred
 dividends  for  that  period.  This  will
 remove  hardship  to  the  investor,  in
 the  payment  of  tax  on  the  deferred
 dividend.

 The  Amendment  Bili  when  enacted
 shall  be  effective  from  lst  March,  १975.

 Sir,  I  move.
 MR.  SPEAKER:  Motion  moved:

 “That  the  Bill  to  ameng  the  Com.
 panieg  (Temporary  Restrictions  on
 Dividends)  Act,  974  be  taken  into
 consideration,”

 Now,  I  have  seen  the  earlier  mo-
 tion  of  Shri  K.  Raghu  Ramaiah.  It
 says:  “With  effect  from  March,  the
 l0th  till  the  passing  of  the  Finance
 Bill,  1975,  the  House  might  continue
 to  sit  during  lunch  hour.”  So,  that
 motion  is;  Japsed.  Now.  we  must
 have  a  fresh  consensus  of  the  House
 if  we  have  to  continue  to  sit  Curing |
 lunch  hour.  Otherwise.  willy  nilly.
 we  go  for  Juneh
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 SHRI  FP,  G.  MAVALANKAR
 (Altmedabad):  Let  us  go  for  lunch.

 MR.  SPEAKER;  Let  me  be  finally
 sure  of  the  position.  Should  we  ig-
 note  the  previous  motidn  that  there
 will  be  no  lunch  hour  during  the
 rest  days  of  the  session?

 SOME  HON.  MEMBERS:  Yes

 MR,  SPEAKER:  Today,  you  seem
 te  be  impatient  for  Junch.  I  agree
 for  that.  Now,  we  adjourn  for  lunch
 to  re-assemble  at  24.00  hours.

 33.08  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 til  Fourteen  of  the  Clock

 The  Lok  Sabha  re-assembleg  after
 Lunch  at  Four  Minutes  past  Fourteen

 of  the  Clock

 {Me  Deputy-Speaker  wn  the  Chair]
 COMPANIES  (TEMPORARY  RES-
 TRICTIONS  ON  DIVIDENDS)

 AMENDMENT  BILI.--contd

 MR  DFPUTY-SPEAKER:  Before
 we  resume  dscussen,  I  would  like
 to  cay  that  I  have  got  notice  of  an
 amendment  from  the  Minister  of
 Finance  just  a  little  while  ago.  Since
 it  is  a  Government  amendment,  one
 has  to  give  it  a  special  consideration.
 But  in  al)  fairness  to  members  7
 would  say  those  who  want  to  send
 thelr  amendments  may  do  so  within
 the  next  75  minutes,  and  T  shall  ac-
 cept  them.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 If  there  is  an  amendment  by  the
 Minister,  I  want  to  move  an  amend-
 ment  to  that  amendment.

 MR.  DEPUTY-SPEAKER:  That  is
 a  different  question.  I  am  talking  of
 the  Bill.

 SHRI  S.  M  BANERJEE:  You  are
 now  giving  a  chance  to  us  to  move
 amendments  to  the  Bill.  But,  sup-
 poso  I  want  to  move  an  stnendment
 to  the  amendment?

 Res.  on  Div.)  Amdt.  Bill
 MR.  DEPUTY-SPEAKER:  We  are

 not  talking  of  an  amendment  to  an
 amendment  within  the  next  5  mi-
 nutes,  but  since  these  amendments
 have  not  been  circulated,  at  the  time
 of  moving  they  will  be  read  out,  and
 if  possible  a  few  copies  may  be  made
 and  kept  on  the  Table  and  Members
 who  are  keen  may  have  a  copy.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Kindly  give  me  a  Tittle
 time  after  I  finish.  I  cannot  also
 speak  and  give  an  amendment.  I
 have  3.०  get  a  Secretariat.

 This  Bil!  which  has  been  brought
 {o  amend  the  Companies  (Temporary
 Restrictiong  on  Dividends)  Act,  1974,
 so  soon  after  that  Act  was  passed  by
 this  Parliament  clearly  shows  that
 this  Government  is  going  to  act  and
 decide  its  economic  policies  on  the
 basis  of  the  reactions  of  the  stock  ex-
 change  which  is  the  ruling  force  in
 this  country,  and  it  is  a  glaring  exam-
 ple  of  abject  surrender  by  the  pro-
 capitalist  Government  to  its  mentors
 and  its  financiers,  and  with  the  Guja-
 iit  elections  so  near  and  the  general
 eleciicnt  round  the  corner,  it  is  what
 }  gall  g  lollvpop  which  is  being  given
 ta  the  monopoly  and  big  business
 houses  obviously  for  a  qed  pro  quo
 which  is  replenishment  of  their  elec-
 tion  fund.

 The  House  would  recall  that  on  the
 6th  July,  1974,  when  Parliament  was
 voing  to  sit  only  6  days  later,  this
 Government  could  not  hold  its  patf-
 ence  to  five  an  impression  to  the
 country  at  large  that  they  were  so
 much  concerned  about  the  inflationary
 tendencies  created  in  this  country  by
 the  bankrupt  economie  policies  of
 their  own  and  they  passed  a  number
 of  Ordinances  described  to  be  a  pack-
 ape  of  measures  to  contain  inflation
 i  this  country.  Now  one  of  the  main
 props,  we  were  told,  of  that  anti-
 inflationary  measure  was  the  Ordin-
 ance  restrictiny  the  declaration  at
 dividends.

 Thig  measure  was  for  putting  a
 total  embargo  not  only  on  the  distri-
 bution  of  dividends  over  a  certain
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 [Sbri_  Som  Nath  Chatterji}
 rate,  but  even  on  the  declaration  of
 dividends  because  it  ig  known  that
 once  g  dividend  is  declared,  the  lia-
 ‘bility  of  the  Company  immediately
 accrues.

 Introducing  the  Bill  which  was  to
 replace  the  Ordinance  regarding  rcs-
 triction  on  dividends  this  is  what  the
 then  Finance  Minister—of  course  he
 has  been  thrown  out  and  his  policies
 have  been  given  the  go-by  now—said
 in  the  Lok  Sabha:

 “The  distribution  of  dividends  by
 over  200  medium  and  large  public
 companies  which  made  profits  in
 1970-71  and  1971-72,  amounted  to
 about  44  to  45  per  cent  of  their
 profits  after  tax.  In  many  compa-
 nies  the  dividend  declared  consti-
 tuted  more  than  80  per  cent  of  their
 profits  after  tax.  Similarly,  about
 200  companies  had  declared  divi-
 dends  on  their  equity  at  5  per  cent
 or  more.  Having  regard  to  the  fact
 that  a  equitable  package  of  anti-
 inflationary  measures  must  include
 steps  designed  to  curb  consumption
 out  of  profits  ag  well  as  other  sour-
 ceg  of  income,  it  was  considered
 necessary  to  fix  q  ceiling  on  the  dis-
 tribution  of  dividends.  This  will
 curb  current  consumption  out  of
 profits,  reduce  the  reliance  of  the

 corporate  sector  on  bank  credit  and
 thereby  check  expansion  of  money
 supply.  The  funds  so  saved  by  the
 companies  will  be  available  to  them
 for  productive  use  in  financing  capi-
 tal  goods.  expansion  and  diversifica-
 tion  requirements  and  at  the  same
 time  it  may  also  help  to  reduce  the
 draft  on  the  resources  of  the  bank-
 ing  system.  The  total  savings  en-
 visaged  by  limiting  distribution  of
 dividends  are  estimated  at  Rs.  60  to
 Re.  70  crores  per  annum,  and  to  that
 extent  it  will  minimise  the  pressure
 on  the  resources  of  financial  insti-
 tutions.”
 —This  is  very  significant—

 “There  must  be  no  real  cause  for
 worry  for  genuine  investors  in  core
 porate  scrips  as  in  the  long  run  this
 Ordinance  should  help  the  compa-
 nies  to  improve  their  viebjlity.”

 1975  Companies  (Temp.  Res.  on  276
 Div.)  Amdt.  Bill

 Al)  the  statements  of  policy  by  the
 then  Finance  Minister  have  been
 thrown  to  the  wind,  so  fer  as  Fin-
 ance  Ministry  is  concerned.  I  had
 the  privilege  of  taking  part  in  that
 debate  when  the  Bill  was  being  consi.
 dered,  and  I  find  that  I  was  absolute-
 ly  righ  when  I  said  that  that  wag  a
 measure  to  create  a  deception  that  so
 far  ag  this  Government  is  concerned,
 it  was  not  only  against  the  poor  peo-
 ple  whose  wageg  and  dearness  allow-
 ance  were  being  impounded,  but  this
 Government  was  supposedly  also  tak-
 ing  some  steps  to  curb  money  reach-
 ing  the  hands  of  the  rich  people.

 Now,  I  am  quoting  to  you  from
 page  09l  of  the  “Economie  and  Poli-
 tical  Weekly,”  July  ‘13,  1974,  It  says:

 “The  government  apparently  felt
 that  it  would  not  be  able  to  sell
 this  obnoxious  Ordinance,  which
 amounts  to  a  partial  wage  freeze,
 to  government  employees  ag  ell
 as  the  organised  working  class  in
 the  public  and  private  sectors  with-
 out  taking  some  measures  seeming-
 ly  directed  against  the  richer  sec-
 tions.”

 It  meang  they  tried  to  show  that  they
 were  not  making  any  difference  bet-
 ween  thc  rich  and  the  poor  in  dring-
 ing  that  Bill.  Now,  what  is  the  posi-
 tion.  Now  the  facade  which  was
 then  put  up  to  cover  the  real  inten-
 tion  of  this  Government  at  that  time
 has  now  been  ripped  open  by  them~
 selves,  because  they  have  to  surren-
 der  to  the  stock  exchange  manipula-
 tors.  What  ig  the  position  then?
 This  Ruling  Party  ig  now  completely
 exposed  {n  their  true  colour  so  far  as
 their  complete  subservience  to  these
 manipulators  is  concerned.  In  that
 debate,  we  had  expressed  various  ap-
 prehensions.  Mr.  Chavan  replied  to
 the  debate  in  August,  and  T  submit
 that  it  is  very  pertinent  to  try  to  re-
 call  what  the  Finance  Minister  and
 the  Government  of  India  said  on  the
 Floor  of

 this
 Houses  only  a  few

 months  back  (8-9  months  back)  while
 pfioting  that  Bill  ‘
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 T  am  again  reading  out  to  you  from
 page  267,  This  is  from  Lok  Sabha
 Debates  (Eleventh  Session)  Tuesday,
 August  20,  ‘1074,  This  is  in  reply  to
 the  debate.  He  said:

 “A  question  was  asked  why  the
 money  saved  by  this  measure  is  not
 kept  under  the  contro]  of  the  Gov-
 ernment.  If  you  accept  the  posi-
 tion  that  money  is  going  to  be  sav-
 ed  or  put  out  of  circulation,  by  this
 measure  then  you  will  come  along
 with  me.  My  main  point  is  that
 Money  saved  will  be,  not  at  the  dis-
 posal  of  consumption  but  at  the  dis.
 posal  of  production.  By  creating  a
 special  fund  of  {t,  I  would  have
 been  required  to  give  them  addi-
 tional  interest  on  that.  I  do  not
 want  to  do  that.  This  money  is
 being  kept  at  the  companies  level.

 Whether  they  will  be  using  the
 money,  as  Mr.  Mavalankar  made  a
 point,  a  very  interesting  point  that
 with  Rs.  80  or  70  crores  they  are
 not  going  to  make  any  modernisa-
 tion  or  any  replacement  or  any  di-
 versification,  if  they  are  the  type
 of  people  whom  he  knows,  I  do  not
 know.  Suppose  Rs.  |  crore  is  at
 the  disposa]  of  a  company.  If  they
 do  not  make  use  of  it,  do  you  think
 they  are  unwiser?  They  will  cer-
 tainly  make  use  of  ft.  If  they  do
 not  make  use  of  the  position  that
 they  will  not  go  to  ‘banks  to  get
 money.  At  least,  this  much  we  can
 do.  To  that  extent,  there  will  be
 lesser  pressure  on  the  banking  sys-
 tem.”

 Sir,  I  do  not  say  that  Mr.  Chavan
 did  net  sincerely  believe  at  that  time
 what  he  said  to  the  House.  Now  even
 the  policy  which  the  Government  had
 followed  and  had  put  forward  before
 these  House  by  the  then  Finance  Mi-
 nister  hag  been  completely  thrown  to
 the  wind.

 Now,  the  total  embargo  is  gone.
 ‘What  is  the  difference?  What  is  the
 main  purpose  of  this  Amendment
 Billy  Under  the  present  Act,  there
 is  a  complete  embargo  not  Only  on
 dtetrfbution  but  on  declaration,  ex-

 Res.  on  Div.)  Amdt.  Bill
 cept  out  of  distributable  profit  of  a
 particular  financial  year.  Now  that
 restriction  is  going.  They  can  now
 declare  dividend  at  a  higher  rate  than
 what  has  been  prescribed  there  and
 with  retrospective  effect  from  Ist
 April,  1975,

 Now,  00९९  dividend  is  declared,  it
 becomeg  8  debt  due  by  the  company.
 As  soon  as  the  two-years  period  is
 over,  the  money  will  have  to  be  paid
 to  the  share-holders.  Who  are  the
 rea)  beneficiaries  of  this?  74  per  cent
 of  the  total  corporate  dividends  in
 this  country  are  distributed  by  only
 293  companies.  Out  of  these  293  com-
 panies,  200  companies  only  pay  divi-
 dend  at  a  rate  higher  than  the  rote
 mentioneg  in  the  Bill.  Therefore,
 only  200  companies  are  covered  s0
 far  as  this  amending  Bill  is  concern-
 ed.  Not  much  of  exposure  is  neces-
 sary  that  these  companies  are  control-
 led  by  the  monopoly  houses  whose  in-
 terests  are  entrenched  and  safe  in
 the  hands  of  this  Government  This
 is  the  position.  Therefore,  for  the
 share-holders  of  only  200  companies
 this  enabling  provision  is  being  made
 now  which  will  go  to  the  benefit  of
 the  monopoly  houses.  But  we  do  not
 8९९  any  intention  on  the  part  of  this
 Government  to  withdraw  the  wage
 freeze  Bill.

 Now,  this  Act  is  going  to  be  amend-
 ed.  But  still  we  are  entitled  to  ask
 the  hon.  Minister  and,  I  hope,  the
 hon.  Minister  will  try  to  reply,  what
 will  happen  to  the  funds  that  will
 come  in  the  hands  of  the  companies.
 The  former  Finance  Minister  said  that
 they  will  be  utilised  for  increasing
 production,  for  diversification  of  the
 companies  business,  for  modernisation,
 etc.  The  funds  will  no  longer  be  in
 the  hands  of  the  companies  ag  sav-
 ings  because  the  companies  will  have
 to  declare  dividends  and  will  have  to
 hold  the  money  in  the  accounts  of
 the  share-holders  who  naturally  are
 the  persons  who  control  the  mono-
 Poly  houses.  Therefore,  all  the  hopes,
 all  the  talks,  about  the  compariies’  re-
 sources  being  utilised  for  expansion,
 for  increasing  production,  for  moder-
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 njsation  of  the  mills  or  the  factories
 or  the  businesses,  are  all  now  going
 to  be  a  complete  unreality.  It  can-
 not  possibly  be  achieved.  When
 these  apprehensiong  were  expressed
 on  the  floor  of  the  House,  a  solemn
 assurance  was  given  by  the  then  Fin-
 ance  Minster  that  it  will  reduce  the
 pressure  on  the  banks  for  the  pur-
 pose  of  getting  finances  so  far  as  these
 companies  are  concerned.  There  wil!
 be  no  question  now  of  utilising  these
 funds  for  the  expansion  of  the  dusi-
 nesses  of  the  companies,

 Another  lollipop  is  now  being  given
 to  them.  The  Finance  Minister’s
 great  and  keen  desire  to  help  them
 further  is  that  8  per  cent  interest  wil!
 be  given—I  believe,  that  is  what  he
 said:  that  ig  the  amendment  and  we
 are  yet  to  see  it-~apart  from  the  divi-
 dend.  This  is  another  concession
 which  is  beng  given  to  the  mono-
 poly  houses  by  this  Government  who
 are  shedding  tears  which  ]  say  are
 crocodile  tears  for  the  bette:ment  of
 the  general  public.  They  are  puttine
 money  in  the  hands  of  a  microscopic
 section  of  the  community  in  this  coun-
 try  who  will  benefit  bv  this  measure

 Sir.  within  eight  months  of  the  last
 Bill.  they  shamelessly  come  and  take
 awn,  one  of  the  main  props  of  the
 package  scheme,  the  whole  anti-infla-
 tionary  structure.  namely,  the  res-
 triction  on  dividends.  That  is  going
 but  the  edifice,  according  to  them,
 remains

 Now,  the  specious  plea  put  forward
 by  them  is  that  one  has  to  tone  un
 the  capital  market.  Kindly  see  the
 Statement  of  Objects  and  Reason=  Tt
 sys:

 “It  is  considered  necessary  to  tone
 up  the  capital  market  so  as  to  re-
 vive  the  confidence  of  investors
 and  underwriters  in  new  issuc«”

 Various  concessions  have  been  sven
 in  thig  year’s  Budget,  a;  I  mentioned
 some  of  them  yesterday,  so  fer  as
 the  inter-corporate  transactions,  the
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 wealth  tax,  the  tax  holiday,  etc.  are
 concerned.  So  many  concessions  have
 been  given  Another  concession  is
 now  being  given  by  this  amending
 Bill

 It  ig  seen,  in  this  country,  that  in-
 dustrial  production  can  increase  only
 uf  the  monopoly  houses  are  pamper-
 cd  by  this  Government.  Otherwise,
 nothing  wil)  happen.  The  hon.  Fin-
 ance  Minister,  on  the  floor  of  the  Lok
 Sabha,  solemnly  says  that  we  must
 have  a  robust  share  market,  we  must
 earn  the  confidence  of  the  Stock  Ex-
 change—the  manipulators;  he  calls
 them  ‘investors’,  but  I  say  ‘manipula-
 tors’  The  Stock  Exchange  will  now
 influence  the  economic  policy  of  this
 country.  What  is  going  to  happen  to
 the  industrial  production?  Does  the
 Finence  Mhiniste:  assure  the  House
 that,  af  thi:  Amendment  Bill  is  pass-
 ed,  it  will  increase  the  mdustrial
 yroduction  in  thig  country?  Or,  do
 you  want  only  the  Stock  Exchange
 to  thrive  and  the  people  to  make
 money  by  mamopulating  in  the  Stock
 Exchange?  What  are  the  figurea  be-
 fore  the  House?  Nothing  has  been
 given  And  what  is  the  expectation
 once  this  restriction  is  removed  in
 the  way  they  are  trying  to  do?  The
 reasrng  are  clear  to  us  but  they  may
 not  try  to  admit  these.  They  say  that
 the  object  is  to  increase  the  indus-
 trial  production  in  this  country.  So
 fai  a,  the  powers  of  the  Government
 are  concerned,  what  powerg  do  they
 not  have?  They  have  got  the  DIR
 which  the,  use  against  the  ordinary
 people,  for  arresting  people  for  mak-
 ‘ng  demonstrations  and  politica]  agi-
 tations  They  have  got  immense
 vowers  by  reason  of  the  amendment
 of  the  Constitution  The  question  js
 whether  this  Government  will  keep
 on  leash  the  industrialists  or  the  ir-
 dustriahsts  will  go  on  dictating  to  the
 Government.  The  latter  is  happening
 now  For  gearing  up  the  industrial
 production  in  the  country,  this  ठन
 ernment  is  not  using  the  immense
 powers  it  has.  In  the  name  of  Emer-
 gency,  the  so-called  Emergency,  they
 are  clinging  to  all  the  powers  whteh
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 no  country  in  the  world,  ur  the  no-
 mal  times,  will  have.  Instead  of  us-
 ing  them  against  their  political  op-
 ponents  if  they  had  used  them  for  the
 purpose  of  controlling  the  activities  of
 the  industrialists  and  monopalies,
 something  could  have  been  done  for
 the  country.  But  this  being  an  elec-
 tion  year,  a  very  crucial  year,  Gov-
 ernment’s  friends  must  be  kept  ‘in
 good  humour  to  assure  the  flow  back.

 Therefore,  I  submit  that  this  Bill
 has  not  been  conceived  for  the  pur-
 pose  of  the  good  of  the  country;  this
 hag  been  conceived  to  meet  their  po-
 litical  ends,  and  to  meet  their  politi-
 cal  ends,  they  must  keep  those  friends
 in  the  industry  in  good  humour.

 What  will  happen  to  the  inflationary
 tendency?  Not  a  word  has  been  said,
 if  lam  not  mistaken,  by  the  hon.
 Finance  Minister  when  he  imtroduc-
 ed  this  or  when  he  made  his  speech
 today  as  to  what  will  happen,  what
 will  be  the  probable  consequences  of
 this  measure  so  far  as  inflation  is  con-
 cerned.  They  are  patting  themselves
 on  their  back  on  their  own  manipu-
 lated,  iabricated  statistics  that  infla-
 tionary  tendencies  are  supposed  to  ‘be
 under  check.  Nobody  in  the  country
 accepts  that,  because  the  common
 people  are  still  feeling  the  inflatio-
 nary  tendency.  They  are  bearing  the
 burden  of  it.  The  Finance  Minister
 himself  has  said  in  his  Budget  speech
 that  they  are  groaning  under  grind-
 ing  poverty.  The  Finance  Minister
 may  kindly  reply  to  us  whether  this
 Bill  will  reduce  this  burden  of  po-
 verty  so  far  as  the  common  people
 of  thig  country  are  concerned  by  a
 paisa?  What  are  you  trying  to  con-
 teal  from  the  country  by  bringing  in
 Measures  like  this?  You  are  only  ex-
 posing  yourselves.  With  immense
 power  in  your  hands,  you  do  not,  of
 course,  mind  exposures.  But  admit

 Do  not  aay  that  this  is  part  of
 a  proposal  which  will  enable  better
 industriel  climate  in  this  country  or
 thet  the  industria)  production  in  the
 vountry  will  increase.  I  submit  that

 Res.  on  Div.)  Amdt.  Bill
 this  is  a  Bill  which  should  be  thrown
 out.  And  if  this  Government  ig  ho-
 nest,  then  this  Government  should  im-
 mediately  declare  at  the  same  time
 that  it  will  withdraw  the  wage  freeze
 legislation,  Then  let  them  have  this
 policy  ot  going  on  pampering  their
 food  friends  in  the  industry  for  their
 election  fund  We  do  not  mind  that.
 In  any  event,  they  will  make  it  some-
 how  or  other.  ‘Therefore,  let  them
 make  a  statement  that  their  so-called
 anti-inflationary  policy  has  failed  or
 at  least  they  are  unable  to  carry  on
 in  the  manner  they  had  conceived  it,
 and  having  failed  in  their  anti-infle-
 tionary  policies,  let  them  not  go  on
 depriving  the  wage-earners  in  this
 country  who  do  not  want  to  have  air-
 conditionerg  or  other  luxury  items  as
 the  Ministers  have.  We  have  many
 monuments  of  luxurious  living  in  the
 country.  Delhi  abounds  in  that,  They
 cdo  not  want  that.  They  want  8  very
 simple  living,  two  square  mealg  a  day
 which  they  do  not  get.  But  you  do
 not  assure  them  of  that  and  they  are
 now  coming  out  with  all  sorts  of  कुहन
 cioug  pleas  to  go  on  perpetuating  their
 miseries  hut  you  go  on  minimising  the
 supposed  difficulties  of  your  indus-
 trialist  friends.

 Therefore,  {  very  strongly  oppose
 this  Bill.

 SHRI  8,  M.  BANERJEE  (Kanpur):
 T  fully  support  the  sentiments  ex-
 pressed  by  my  hon.  friend,  Shri  Som-
 nath  Chatterjee.  I  think  he  has  ex-
 pressed  it  so  well  that  this  can  be
 safely  taken  as  the  views  of  those  Op-
 position  Members  who  opposed  the
 Bill  at  that  time.

 What  will  happen?  On  6th  July
 this  ordinance  was  brought.  We  cri-
 ticised  the  ruling  party  for  bringing
 this  ordinance  at  a  time  when  the
 Lok  Sabha  Session  was  so  fast  ap-
 proaching  and  in  the  next  six  or  seven
 days  we  were  meeting  here  in  thia
 House,  But  they  were  so  much  con-
 cerned  with  the  rise  in  prices  and  in-
 flation  that  they  thought  that  this  was
 perhaps  the  only  measure  to  ‘bring
 down  the  prices  and  check  inflation.
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 And  with  this,  they  also  brought  an
 ordinance  of  compulsory  deposits  im-
 pounding  50  per  cent  of  the  dearness
 allowance  ef  the  Central  Government
 employees  and  all  wage-earners.

 Both  these  Bills  are  opposed  on  two
 grounds.  One  was  that  this  particu-
 ler  Bill  which  was  brought  was  just
 an  eye-wash.  They  never  meant  it
 seriously  because  I  can  tell  you  that
 this  Government  is  neither  against
 smugglers  nor  gamblerg  nor  jugglers.
 These  are  the  three  persons  who
 practically  give  them  the  inspiration
 and  help  them  in  the  matter  of  such
 things.  If  it  ig  a  question  of  smug-
 glers,  we  have  seen  how  the  smug~
 glerg  have  been  let  off,  how  nicely
 they  were  treated  much  better  than
 th.  political  prisoners...

 MR.  DEPUTY-SPEAKER:  What
 have  they  done  to  the  jugglers?

 SHRI  S.  M  BANERJEE:  Then
 about  the  gamblers  who  gamble  in
 the  stock  exchanges....

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMA-
 TI  SUSHILA  ROHATGI):  I  could  not
 catch  him.  Smugglers,  jugglerg  and
 what?

 SHRI  S,  M.  BANERJEE:  Smugglers,
 gamblerg  and  jugglers.  Jugglers  are
 the  last...

 SHRI  SOMNATH  CHATTERJEE:..
 and  the  Congressmen.

 SHRI  S.  M.  BANERJEE:  They  get
 the  imagination  of  the  people  from
 the  smugglers  and  gamblers  ang  then
 they  go  to  the  jugglers.  That  is  the
 lest.  I  am  only  giving  the  illustra-
 tion  a  little  bit  sarcastically.  I  wish
 it  were  true.  You  know  what  jap-
 pened  to  the  smugglers.  Now,  what
 will  happen  to  this?  What  will  hap-
 pen  to  the  stock  exchanges  in  Cal-~
 eutta  and  other  places?  Will  there
 be  no  gambling?  Wil)  there  be  10°
 forward  trading,  etc.?  I_  wil]  be  full
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 for  which  they  never  pay  but  we  pay

 rea
 they  will  be  regularly  doing  these

 gs.

 Now,  what  will  happen  to  the  s0-
 called  inflation,  which,  according  to
 the  All  India  Radio,  has  been  check-
 ed  by  80  per  cent,  according  to  the
 television,  25  per  cent  and  according
 to  the  Finance  Minister,  I  do  not
 know  ag  the  percentage  has  yet  to
 come  out.  What  happened  to  that  in-
 flation  when  in  +1956,  Rs.  50  crores
 of  liquid  money  wag  available  in  the
 marlet?  Will  it  not  add  to  the  in-
 fation,  according  to  the  formulation
 of  the  Finance  Minister,  hig  prede-
 cessor  and  his  predecessor  and  alsd
 the  all-powerful  Deputy  Chairman  of
 the  Planning  Commission?  Now,
 dearness  allowance  has  been  denied
 to  the  Central  Government  employees
 on  the  ground  that  it  will  add  to  in-
 flation?  Why  don’t  you  consider  the
 lot  of  these  millions  and  millions  of
 people  who  are  starving  on  the
 streets?..

 SHRI  SOMNATH  CHATTERJEE:
 Sermons  are  given.

 SHRI  S.  M.  BANERJEE;  Sermons
 on  the  mount.  I  do  not  want  to  com-
 pare  the  Finance  Minister  with  Christ.
 I  must  say  that  he  uses  sermons  for
 sermonising  to  those  who  are  already
 hit  below  the  belt  and  who  are  al-
 ready  starving  and  while  the  line
 between  hunger  and  starvation  is  be-
 coming  thinner  and  thinner,  the  ser-
 mon  ig  becoming  bigger  and  bigger.
 This  is  exactly  what  is  happening.

 I  say  that  my  hon.  friend,  Shri
 Somnath  Chatterjee,  has  very  ably
 saiq  whether  this  money  will  be  used
 for  modernisation.  No,  Sir  T  come
 from  the  city  of  Kanpur.  And  the
 hon.  Deputy  Minister  also  comes  from
 the  same  area—though  from  rural
 Kanpur.  I  am  suffering  at  the  hands
 of  these  employers  who  do  not  पान
 lise  this  money  whether  it  fs  given  in
 the  shape  of  rebate  ot  whether  you

 give  any  concessions.  They  draw
 Rs.  50  crores  from  some  source  in
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 the  name  of  modernisation.  Whether
 it  is  Re.  50  or  Rs.  390  crores,  they  do
 not  modernise  that  particular  mill
 from  which  they  have  earned  fabu-
 loug  profits.  They  have  converted  it
 into  g  junk  and  started  an  industry
 somewhere  else.  This  is  exactly  what
 hag  happened  to  the  Swadeshi  Cot-
 ton  Mills  run  by  the  Jaipurias.  It  is
 closed  under  some  false  pretext.  It
 ia  one  of  the  biggest  textile  mills  in
 Asia.  They  have  closed  down  the
 mill  on  the  false  pretext  of  labour
 trouble.  That  is  not  the  whole  thing.
 They  have  eatned  monies  out  of  the
 shares,  out  of  the  dividends  and  so  on
 and  use@  that  money  in  Ghaziabad  in
 a  new  mill  which  jis  manufacturing
 polyester  fibre.

 11,000  men  of  Swedeshi  Cotton
 Mills  are  rotting  on  the  streets  be-
 cause  of  the  closure  of  the  Mills,  The
 Chief  Minister  of  U.P.  whose  fate
 hangs  in  suspense  is  unable  to  take
 any  firm  decision.  So,  the  fate  of
 11,000  men  of  Swedeshi  Cotton  Milis
 actually  4s  in  the  hands  of  Jaipuria
 who  is  minting  money  at  the  cost  of
 the  people,  share  holders  and  the  con-
 sumers  and  utilising  it  for  the  pur-
 pose  known  to  the  Minister.

 What  happened  to  J.K.  Rayon  Mills?
 Thig  question  of  closure  of  the  mill
 ‘was  raised  by  my  friend  Shri  Dinen
 Bhatiacharyya.  They  wanted  con-
 cession  after  concession—50  crores  or
 28  crores  or  whatever  it  may  be.  Will
 it  be  conducive  for  the  economy  of
 that  mill?  No.  They  have  closed
 down  that  mill  with  a  view  to  retrench
 500  employees.

 These  two  mills  J.K.  and  Swedeshi
 Cotton  Mills  employing  ‘11,000  and
 11/2  thousand  workers  have  been
 clased,  Whether  they  will  run  these
 mills  or  modernise  them?  They  will
 never  do  it.

 The  Finance  Minister  Shri  Subrama-
 niam  can  say,  his  predecessor  brought
 thig  Bill,  The  whole  difficulty  in  this
 Government  is  that  nobody  remains
 for  more  than  a  year.  I  do  not  blame
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 him.  4  wish  that  Shri  Subramaniam
 may  continue  in  this  office.

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  Mr.
 Chavan  wag  there  for  four  years.

 SHRI  S.  M  BANERJEE:  He  is  no
 more  there.

 I  am  complaining  against  Mr.  Cha-
 van  and  not  against  you.  Somebody
 gives  birth  to  a  baby  and  passes  it  on.
 That  js  the  whole  difficulty.  We  want
 the  father  and  mother  to  continue—
 to  nurse  the  baby.  So  this  particular
 Bill  is  not  going  to  help  the  common
 man,  the  consumer  nor  it  is  going  to
 help  the  Government.

 The  compulsory  Deposit  scheme  was
 also  introduced.  Rs.  50  crores  liquid
 money  will  come  into  the  market  af-
 ter  two  years.  Will  it  not  add  to  in-
 flation?  I  will  read  the  clause  for
 the  information  of  the  House:

 “In  Section  5  of  the  principal  Act,
 for  the  words  “For  a  period  of  two
 years”,  the  wordg  "Save  as  other-
 wise  provided  in  Section  5A,  for  a
 period  of  two  years”  shal)  be  sub-
 stituted.

 5A  provisos—“The  income-tax  Officer
 shal)  not,  for  the  purposes  of  that
 Act,  treat  an  assessee  to  whom  any
 instalment  of  deferred  dividend  is
 payable  as  in  default  in  respect  of
 that  part  cf  income-by  which  is  due
 in  respect  of  such  instalment  defer-
 red  dividend,  as  reduced  कि  the
 income-tax,  if  any  deducted  at
 source  from  such  instalment,  and
 shall  eontinue  to  treat  the  assesses
 as  not  in  default  in  respect  of  the
 said  part  of  the  income-tax,  go  as
 reduceg  until  the  expiry  of  thirty-
 five  days  from  the  date  on  which
 such  instalment  becomes  due  and
 payable  to  the  assessee  or  the  war-
 rant  in  respect  of  such  instalment
 is  transferred  by  the  ansemee  to
 any  person,  whichever  ig  earlier.  ”
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 L  oppose  thig  Bill  on  three  grounds—

 l.  Financially  thig  is  not  going  to
 help  the  country,  nor  the
 shareholders,  nor  the  consu-
 mers,  nor  the  workers.

 2.  Whether  thig  is  morally  cor-
 rect,  morally  justified  to  give
 some  concessions  ang  impound
 50  per  cent  D.A.  of  the  Cen-
 tral  Government  employees
 and  other  wage  earners  and
 to  deny  five  instalments  which
 are  due  to  the  Government
 servants  on  the  ground  of
 fighting  inflation?

 Business  Houses  are  being  given
 concessions.

 ‘The  present  Bill  seeke  to  insert
 new  section  5A  in  the  Companies
 (Temporary  Restrictions  on  Divi-
 dends)  Act,  १७4  to  provide  that  a
 company  may  declare  dividend  out
 of  the  profits  of  the  financial  year.”

 It  is  considered  necessary  to  tone  up
 the  capital  market.

 A  Conference  was  held  here.  I
 heard  with  rapt  attention  the  speech
 delivered  by  the  Prime  Minister.  She
 delivered  a  good  speech.  She  gave  a
 bit  of  her  mind.  I  want  to  know
 why  guccumb  to  the  pressure?  What
 will  the  country  gain  out  of  it?  You
 can  neither  tone  up  the  market  nor
 revive  the  confidence  of  the  investors
 in  this  way.  Who  are  those  persons?
 Thie  will  only  help  the  friends  of
 those  people  who  are  the  business
 tycoons.  I  want  the  hon.  Minister  to
 consider  whether  this  attitude  is  m
 line  with  the  attitude  shown  to  Cen-
 का,  Government  employees.  Yester-
 day  the  Finance  Minister  said  about
 DA.  and  asked  us:  Think  about  the
 millions  and  millions  of  people  who
 are  starving.  It  ig  true.  These  peo-
 ple  do  not  think  about  those  who  are
 indulging  in  blackmoney  transactions
 and  earning  millions  ang  millions  of
 rupees.  This  is  what  happens.  I
 tabled  a  question  in  this  House  which
 is  yet  to  be  answered.  I  invite  your
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 attention  to  a  news  item  published  in
 the  Times  of  India  dated  the  ३0
 April,  1975,  under  the  heading.  “Black
 Money  Transactions  racket  bysted,”
 It  nas  been  atated  therein  that  “the
 income-tax  authorities  have  unearth-
 ed  u  racket  of  black  money  trangec~
 tions  allegedly  by  persons  controlling
 banks.  After  raiding  two  banks,  the
 income-tax  authorities  have  recover-
 ed  fake  fixed  deposit  receipts  worth
 about  Rs.  2  lakhs.  The  accounts  did
 not  beur  any  specimen  signature
 cards  and  in  most  cases  were  ‘care  of
 certain  top  personnel  controlling  the
 banks.  7  Thig  is  what  is  happening.
 I  appeai  ४  the  Minister  in  all  earnest-
 ness,  in  al]  seriousness,  in  all  humility
 not  to  score  debating  points,  but  to
 consider  whether  this  is  morally  justi-
 fieg  when  in  the  case  of  the  Central
 yovernment  employees  you  have  de-

 ducted  50  per  cent  of  the  DA  and  you
 have  not  paid  five  instalments  of  dear-
 ness  allowance  which  are  due  to  these
 Central  Government  employees  as  per
 the  recommendations  of  the  Pay  Com.
 mission

 So,  with  these  words,  I  oppose  the
 Bill  and  ]  request  him  not  to  press
 for  it.

 &
 SHRI  Ss.  R.  DAMANI  (Sholapur):

 I  have  heard  the  remarks  made  gut
 by  Shri  Somnath  Chattexjee  and
 Shri  S.  M.  Banerjee.  I  do  not  agree
 with  their  views.  After  this  छठे)  is
 introduced  there  has  been  a  fall  in
 the  prices  of  shares.  It  is  q  fact.
 They  must  have  seen  this  in  today's
 newspapers.  The  index  number  of
 shares  has  also  receded  by  2  per  cent.
 As  they  say  that  this  Bill  is  going  ४०
 help  only  some  persons,  then,  they
 are  entirely  mistaken  and  they  are
 only  politically  motivated  in  saying
 al]  these  things.  They  only  want  to
 charge  the  Government;  they  don't
 want  to  see  things  in  reality.  They
 said  that  293  companies  are  distribut..
 ing  75  per  cent  of  total  dividends,
 Who  are  the  owners  of  these  com-
 panies?  Sir,  the  ownera  of  these  com-
 panies  are  the  public  at  large.  The
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 shares  of  these  companies  are  held
 by  the  public.  Hardly  40  to  28  per
 cet  shares  are  helg  by  the  manage-
 ment,  but  80  to  85  per  cent  of  the
 shares  are  all  held  by  the  public  or
 some  financial  institutions,  So,  to
 Say  that  all  the  dividends  will  go
 only  to  certain  parties,  is  entirely
 wrong  and  baseless.

 The  Finance  Minister  said  in  his
 speech  that  this  Bill  has  been  brought
 forward  as  it  was  considered  ncces-
 sary  to  tone  up  the  capital  market  so
 as  to  revive  the  confidence  of  the
 investors  and  under-writers  in  new
 issues.  This  is  intemded  to  help  the
 investment  climate  so  that  people  get
 more  dividends  and  they  can  reinvest
 them  and  in  this  way  the  investment
 climate  can  be  improved  further.  That
 is  the  reason  behind  this  Bill.  What-

 -ever  is  distributed  by  way  of  divi-
 dends  is  going  to  the  public  at  large.

 A  much  largt  percentage  of  invest-
 ment  ranging  from  80  to  8h  per  cent
 is  by  public,  the  LIC,  the  Unit  Trust.
 I  say  they  are  the  biggest  share-
 holders.  I  wanted  to  state  the  correct
 position  to  Shri  Somnath  Chatterjee.
 He  wanted  to  know  whether  the  in-
 dustrial  production  goes  u»  by  this
 sort  of  relaxations  granted  by  Gov-
 ernment.  I  say  that  it  was  their
 party  every  time  which  came  in  the
 way  of  the  industrial  production.  Sir,
 last  year,  you  know  the  man-days  lost
 was  fifty  per  cent  more  than  the  pre-
 vious  year—l973-74.  What  was  the
 reagon  for  this?  I¢  they  had  coonerat-
 ed  and  if  they  had  not  instigated
 the  workers,  the  production  would
 hava  gone  up.  It  is  not  correct  to
 charge  the  Government  for  each  and
 everything.  Before  coming  to  my
 points,  I  want  to  state  that  such  re-
 laxations  are  needed  if  we  wart  to
 improve  the  investment  markets
 ‘While  reading  the  Statement  of  Ob-
 jects  and  Reasons,  they  have  conveni-
 ह...  omitted  to  see  what  the  Finance
 Minister  has  said  in  the  Statement
 of  Objects  and  Reasons.  This  is  what
 he  said:

 708  LS-—I6
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 “It  is  considered  necessary  to

 tone  up  the  capithl  market  so  as
 to  revive  the  confidence  of  investors
 ang  underwriters  in  new  issue,  द

 What  we  want  is  this.  When  new
 companies  come  up,  production  should
 increase  and  along  with  that,  em-
 ployement  should  also  increase.  In
 the  last  two  years  very  few  new
 companies  had  come  up  ‘The  public
 are  not  investing  their  muney.  On
 the  contrary  they  are  withdrawing
 the  investmentg  that  they  have  made.
 As  a  result  of  that,  very  few  new
 companies  came  up.  A  few  day;  back
 when  the  Minister  for  Industrial
 Development  replied  to  the  debate  on
 demands  for  grants  of  his  ministry
 he  said  that  heences  grante,  in  3972
 were  560  while  the  total  new  compa-
 mieg  that  came  into  being  were  MW,
 In  +1873,  slightly  more  than  this  num-
 ber  camcq  into  being  but  in  t024,
 about  00  new  companies  -ame  into
 being.  So,  in  order  to  see  that  new
 industries  come  up  or  new  under-
 takings  come  up,  it  is  very  essential
 that  the  climate  of  investment  is  re-
 quired  to  be  improved.  This  was
 what  the  Finance  Minister  tried  to
 do  by  this  Bill  so  that  more  and
 more  people  came  forward  for  in-
 vestment  of  their  earned  income  in
 the  new  undertakings  which  will
 result  in  increase  in  production  in
 the  country  solving  the  unemploy-
 ment  problem  in  the  country  etc.

 It  was  convenient  for  them  to  see
 a  part  of  the  statement  of  objects  and
 reagong  but  they  have  convenjently
 omitted  what  the  intention  of  the
 Finance  Minister  was  for  bringing
 forward  thig  Bill.

 Now  I  want  to  make  some  sugges-
 tions.  What  are  the  reasons  why  the
 people  are  not  interested  in  investing
 their  income  in  the  new  companies.
 Thig  also  requires  some  conaidera-
 tion.  Of  course,  new  companies  will
 take  four  to  five  years  to  declare
 dividends.  Investors  know  this,  but
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 they  want  appreciation  of  their  capi-
 tal.  And  whatever  amount  they  in-
 vest,  in  four  to  five  years’  time,  they
 expect  some  appreciation  of  their
 capital  invested.

 In  this  connection  I  would  only
 draw  the  kind  attention  of  the’  hon.
 Finance  Minister  to  what  the  late
 Shri  T.  T.  Krishnamachari  diq  in  the
 year  ‘1957-58.  He  wanted  to  stimulate
 the  investment  market  so  that  the
 pace  of  industrialisation  might  be
 quicker.  He  took  certain  decisions
 and  took  some  actions.  That  proved
 waeful  and  it  brought  fourth  the
 desired  results.  The  improvement
 market  improved.  I  will  request  the
 hon’ble  Finance  Minister,  if  possible,
 to  introduce;  the  measures  taken  by
 his  late  predecessor,  Shri  T.  T.  Krish.
 namachari  which  proved  successful
 at  that  time  so  that  the  investment
 market  can  really  improve  and  the
 country  may  have  more  industries
 and  employment.  That  will  bring
 down  prices  also.

 Secondly,  according  to  this  Bull  a
 company  can  declare  dividend  but
 in  the  current  year  they  have  put
 the  restriction  at  2  per  cent  or  V3
 of  the  net  profit.

 SHRI  C.  SUBRAMANIAM;  That
 restriction  has  beem  removed  by  an
 amendment.

 SHRI  छ.  R.  DAMANI:  When  the
 rate  of  interest  given  by  the  com-
 pany  on  deposit  is  so  high  in  that
 case  2  per  cent  net  dividend  should
 be  allowed  because  there  are  many
 companies  whose  shares  are  quoted
 at  two  to  three  times  the  face  value.
 I2  per  cent  may  be  allowed  in  the
 first  year  and  balance;  be  paid,  as
 suggested,  in  two  years.

 I  think  that  during  the  currert
 year  the  demand  is  sluggish  and,  as
 such,  the  profit  of  the  industry  are
 likely  to  be  much  lower.  Therefore,
 it  ig  necessary  that  some  liberal  dis-
 tribution  of  dividend  is  allowed  so

 Div.)  Amat.  Bin"?
 that  those  people  who  are  depend~
 ant  on  the  divideng  income  or  those
 who  can  afforg  to  invest  may  invest
 their  funds.  With  these  words  +
 support  the  Bill,

 SHRI  V.  MAYAVAN  (Chidamba-
 ram):  Mr.  Deputy  Speaker,  Sir,  I
 welcome  ‘i@is  [Bill  which  has  been
 piloted  by  the  Finance  Minister,  This
 Bill  should  have  been  thought  of  a
 couple  of  years  back.  After  tha
 Government  decided  upon  credit
 Squeeze  it  hag  been  difficult  for  the
 companies  to  raise  money  from  the
 maiket  and  also  at  the  same  time  it
 has  not  been  possible  to  impress  upon
 the  public  about  fhe  relative  advisa-
 bility  of  putting  their  money  ip  this
 corporate  sector  because  the  dividend
 restrictions  acted  as  a  dis-incentive.
 The  Finance  Ministry  was  forced  to
 take  some  action  when  there  was  a
 Tun  on  the  Unit  Trust.  When  T,  T.
 Krishnamachari  conceived  of  the
 Unit  Trust  scheme  it  was  felt  Te
 per  cent  wag  a  high  rate.  Now,  the
 nationalised  banks  are  competing
 with  each  other  in  raistng  the  interdst
 to  4  per  cent.  Alrcady  a  stage  has
 reached  where  the  scheduled  banks
 now  charge  4  per  cent  and  this
 aspect  will  have  to  be  reviewed  by
 the  hon.  Minister.  In  such  circums-
 tances  it  will  be  ideal  to  think  that
 the  companies  could  go  on  paying  the
 old  dividends.  I  should  compliment
 the  Government  for  having  decided
 to  come  forward  with  this  Bill  which
 enables  the  company  to  get  out  of
 the  restrictions  already  imposed.  In-
 flation  could  be  kept  under  check  by
 the  extra  dividend  mot  being  paid
 but  being  deposited  to  the  share-
 holders  account.  The  Minister  will
 have  to  consider  this.  I  am  confi-
 dent  that  the  trust  of  the  public  in
 the  corporate  sector  will  revive.  They
 should  bt  equally  good  for  new  com-
 panies  to  advertise  their  new  estah-
 lishments.

 Sir,  I}  would  like  to  draw  the
 attention  of  the  hon.  Minister  to  the
 repeated  representationg  mad,  by  the



 293  Companies  (Temp.  VAISAKHA  16,  ३8७  (SAKA)  Companies  (T:  294 on  Div.)  Amat.  Bi
 Tamil  Nadu  Government  that  emplo-~
 yee  shareholders  shoulg  be  exempt-
 ed  from  the  payment  of  income  tax.
 This  would  definitely  stimulate  their
 interest  to  have;  more  investment.
 Therefore,  I  would  request  the  hon.
 Minister  to  concentrate  only  on  this
 aspect  ang  to  see  that  the  request  of
 the  Tamil  Nadu  Government  is  im-
 plemented.

 हैक  लक्ष्मी  नारायण  पचॉडिय  (मंदसौर)
 कम्पनी  (लाभाशों  पर  अस्थायी  निबन्ध)
 संशोधन  विधेयक  विचारार्थ  आपने  रखा

 है  |  जब  आपने  लाभांशों  पर  नियंत्रण  लगाया
 था  उस  समय  भी  यह  आशंका  व्यक्त  की

 गई  थी  कि  सरकार  के  द्वारा  उठाएं  गए

 इस  प्रकार  के  कदम  ठीक  नहीं  होगे  राज

 बह  श्राशका  सही  साबित  हुई  है।  सरकार

 ने  स्वयं  स्वीकार  किया  है  कि  विभिन्‍न  प्रकार

 के  भ्रामक  प्रतिबन्धों  क ेकारण  तथा  सरकार

 की  दोषपूर्ण  आर्थिक  नीतियो  के  कारण

 कैपिटल  मार्किट  या  तो  छीतर  नहीं  हो  पाई

 है  या  फिर  उसके  पत्र  जितना  दबाव  लाना

 चाहिये  सरकार  वह  दबाव  नही
 लाया  रही  है।  सरकार  ने  दावा  किया
 था  कि  कीमत  घटी  है  ।  सरकार  के  कुछ
 उपायों  से  कीमत  स्ामानयत,  अवश्य  घटी  थी

 लेकिन  अब  बे  फिर  से  बढ़ने  लग  गई  हैं  ।
 ये  बढ़  रहीं  हैं  मैं  समझता  हु  कि  सरकार

 को  इसको  स्वीकार  करने  में  कोई  हिचक
 नहीं  होगी  ।  वे  भ्रम  तेजी  से  बढ़  रही  हूँ
 संस्कार  ने  यह  भी  दावा  किया था  कि

 कम्पनियों  के  लाभांशों  पर  प्रतिबन्ध  लगा

 करके  जो  पैसा  एकत्र  होगा  उस  पैसे  का

 कृम्पनिया  अपने  विकास  के  लिए  उपयोग

 करेंगी  ।  लेकिन  कम्पनियों  ते  ऐसा  नहीं  किया।

 परिणाम  यह  हमा  कि  उसका  विस्तार

 Res,  on  Div.)  Amdt,  BU
 eet  और  साथ  साथ  नई  कम्पनियां  लिस
 गति  से  सामने  शानी  चाहियें  थी  शौर

 औद्योगिक  उत्पादन  जिस  गति  कौर  ती बता
 के  साथ  बढ़ना  चाहिये  था  नहीं  बढ़ा  ।  मंत्री

 महोदय  स्वीकार  करेगे  कि  न  तो  नई
 कम्पनियों  का  भागे  बढना  सम्भव  हो  सका

 है  और  न  ही  प्रौद्योगिक  उत्पादन  के  इन्दर
 कसी  प्रकार  की  गति  सम्भव  हो  सकी  है  ।

 गलत  झा थिक  कदमों  से  औद्योगिक  उत्पादन

 नही  बढ़ा  है  सरकार  के  इन  कदमों  के  कारण

 लोगो  की  कम्पनियों  मे  पैसा  लगाने  के  बजाय

 बैठो  से  फिक सड  डिपाजिट  से  पैसा  लगाने

 की  गति  बढी  है  क्योकि  वहा  इंटरेस्ट  ज्यादा

 मिलता  है  शौर  कम्पनियों  मे  पैसा  लगाना

 उन्होने  प्राय,  छोड़  दिया  है।  लाभांशों  पर

 प्रतिबन्ध  भी  एक  कारण  था  कि  कम्पनियों
 का  जिस  प्रकार  से  विकास  होना  चाहिये
 था  और  जिस  प्रकार  से  औद्योगिक  उत्पादन

 बढ़ना  चाहिये  था  नही  बढा  है  ।  मंत्री  महोदय

 ने  भी  इस  बिल  मे  खुद  स्वीकार  किया  है

 “Ie  ig  considered  necessary  to
 tone  up  the  capital  market  so  as
 to  revive  the  confidence  of  inves-
 tors  and  underwriters  in  new
 issues.”

 मंत्री  महोदय  स्वयं  स्वीकार  करते  हैं
 कि  लोगों  में  यंह  भावना  घर  कर  गई  है
 कि  उन्होंने  जो  पैसा  कम्पनियों  मे  लगाया

 है  उसकी  पूरी  सुरक्षा  नहीं  है,  न  उसका

 कोई  काम  ही  है  या  कोई  गारंटी  ही  है  ।

 उनको  उस  पैसे  पर  किसी  प्रकार  से  लाभ
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 सिलेगा  यह  सं जाज ताो  भ.  नहीं  है  ।  यही
 कारण  है  कि  लोगों  ते  इनवेस्टमेंट  करना

 रोक  दया  है।  कुछ  दिन  पहले  आपको
 याद  होगा  कि  यूनिट  ट्रस्ट  शफ  हंडिया
 के  बारे  में  भी  एक  बिल  पाया  था  कौर

 उसमें  जो  आयकर  की  छूट  की  सीमा  थी
 उसको  आप  बढ़ाना  चाहते  करे,  उसको  बढ़ा
 कर  पौर  छूट  देने  का  प्रा पने  प्रयत्न  किया

 था  |  कारण  यह  था  कि  यूनिट  बूस्ट  में

 पैसा  लगाने  को  लोगों  को  बत्ती  एस  प्रभाव

 पड़ा  था  आपके  भिड़त-भिड़त  प्रतिबन्धों

 &  कारण  ।  झा थिक  सुधार  के  नाम  पर

 सीजन-भिन्न  प्रतिबन्ध  आपने  लगाए  और

 इनका  नतीजा  यह  हमा  है  कि  सरकार  की

 तथा  देश  की  धिक  स्थिति  ठीक  नहीं

 हो  सकी  है  ।  आपने  तो  इसको  ठीक  करने

 का  प्रशस्त  किया  लेकर  इसका  परिणाम

 उलटा  ही  निकला  ।  आज  भी  देश  की  आधिक

 स्थिति  गिरती  जा  रही  है,  आज  भी  उस

 में  किसी  प्रकर  का  सुधार  संभव  नहीं  लग

 रहा  है।  में  नहीं  समझता  हूं  कि  इस  बिल

 को  लान  से  भी  कोई  ज्यादा  सुधार  हो
 सकेगा  तभी  तक  आपने  बारह  परसेंट  से

 अ्श्विक  डिविडेंड  न  देने  को  बात  कही  थी
 झोर  ब  बारह  परसट  से  भी  जागे  जा  कर
 आप  कहते  हैँ  कि  जितना  देना  चाहें  दे  सकते

 हैं  लेकिन  उसको  दो  भागों  में  दिया  जा  सकेगा
 या  दो  किस्तों  में  दिया  ह  सकेगा  कौर
 साथ  ही  उसके  ऊपर  किसी  प्रकार  का  कोई

 इंटरैस्ट  नहीं  दिया  जायेगा  ।  एक  भाग

 976  में  बौर  दूसरा  i977  में  दो  वर्षो

 में  दिया  जायेगा।  में  नहीं  समक्षता  हूँ  कि

 जो.  साधारण  शेयरहोल्डर  हि

 किसी  प्रकार  से  लॉस  मिल  संफैंगों  1  जो

 पैसा  एकत्र  होगा  वह  कम्पनियों  के  पास

 रहेगा  भीर  वे  ही  उससे  लाभ  उठा  सकेंगी.  4

 चूँकि  पैसा  कंपनियों  के  पास  पड़ा  रहेगा.  ‘
 इस  बस्ते  कम्पनियों  के  जो  बड़े-बड़े  लोग

 हैं  था  म ैचेजिंग  डायरैक्टर  या  डाइरेक्टर्स  हैं  वे.

 ही  उसके  लाभ  उठायेंगे  शौर  साधारण  जो

 हन वै स्टर  हैं,  शेयरहोल्डर  हैं  उसको  किसी

 प्रकार  से  लाभ  मिलने  वाला  नहीं  है  ।

 मैंने  प्रारम्भ  में  कहा  है  कि  जो.  भी

 कदम  आपने  कीमतें  घटान  के  बारे  में  उठाए

 हैं  उनका  विपरीत  नतीजा  निकला  है  भीर

 कीमतें  घटने  के  बजाय  फिर  बानो  शुरु  हो
 गई  हैं  ।  डिविडेंड  ऐक्ट  का  एपेंडमेंट  करने

 बाला  जो  बिल  आपने  परखा  है  उसका  भी

 कोई  खास  बरतर  नहीं  पड़ा  है,  कोई  आशा

 नहीं  बंसरी  है।  आज  के  हो  'हिन्दुस्तान  टाइम्स'
 में  यह  समाचार  निकल।  है  ।  मैं  उद्धृत
 करता  हूँ  :

 “Share  prices  were  marked  down
 in  the  Bombay  Stock  Exchange  as
 the  Dividend  Act  Amendment  Bill
 introduced  in  the  Lok  Sabha  today
 left  the  market  disappointed.  The
 market  commenced  trading  an  &
 bright  note  on  hopes  of  modifica--
 tions,  but  quickly  lost  ground",

 थोड़े  समय  के  लिए  आशा  अन्धी  थी  लेकिन
 उसके  बाद  फिर  विपरीत..  असर  पड़ते

 लग  गया  और  लोगों  की  आशांयें  निराशा
 में  बदल  गई  ।

 एक  हुनर  समीक्षा  भी  निकली :. है. :
 कौर  उस  में  साफ  कहा  गया  हैं  7

 “The  much-awsited
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 इसी  सम्बन्ध  में  t  गईं,  उफ  मे

 झतपत  जा  एक  अध्यादेश  प्रस् या पत
 किया  था  भर  बाद  मे  बिल  लार  पास

 करवा।  था  बौर  आशा  ब्यान  का  थी  कि  पूजी
 लगाने  की  प्रवृत्ति  क।  बढ़ाता  मिलना,  काफी

 प्रजा  सम् रहित  होगी  वह  आशा  मो  निर्मूल
 सिद्ध  हुई  ।  परिणाम  यह  ढपा  कि  कैपिटल

 मार्केट  की  दशा

 “The  capital  market  has  been  de-
 pressed  since  the  mmposition  of  the
 mutations  on  dividends  Capital
 fasueg  during  the  year  ended  March,
 975  totalled  Rs  63  crores  against

 Rs  703  crores  as  in  the  previous  year
 and  Rs  902  croreg  m  (1972-73  Ini-
 tial  issues  of  the  shares  dechned
 considerably  to  Rg  259  crores  dur-
 ing  1974-75,  from  Rs  505  croreg  in
 the  previous  year  The  setback
 in  the  capital  issues  hag  come  at  a
 time  when  fresh  investment  is
 needed  m  many  new  capital  ven-
 tures  which  have  been  cleared  by
 the  Government”

 सरकार  ने  भ्राता  त्यक्त  की  थी  कि  श्ौद्यागिक

 प्रतिष्ठानों  को  पति  लगाने  से  लिए  पैसा
 मिल'  सकेगा  लेकिन  पैसा  नहीं  मिला  ।  यह
 सरकार  की  दोषपूर्ण  नीतियो  का  ही  परिणाम

 है  ।  मैं  नही  समझता  ह  कि  अब  भी  श्राप

 जो  कदम  उठा  रहे  है  उससे  किसी  प्रकार  से

 झा थिक  स्थिति  भें  सुधार  होने  की  आशा

 की  जा  सकती  है  ।राज  भी  शेयर  बाजार

 मे,  कैपिटल  म  कैंट  में  या  पणजी  बाजार  मे

 गतिरोध  की  स्थिति  बनी  हुई  है  ौर  लोगो

 की  पू  जी  लगास  की  बुरी  घटती  जा  रही  है

 ऐसे  क्रम  ब्रावो  उठा  चाहिये  जिनमे

 कि  लोगों  को  बुत  चुड  ल  ने  की  घोर

 बड़े  ।  ब्याज  उनकी  दृत्तिफिजसड  डिपाजिट्स

 Rez,  on  Div.)  Amat

 की  भोर  प्रवृत  हो  रही  है  क्योकि  वहा
 इंटरैस्ट  ज्यादा  मिलता  है  या  दूसरी  भोर

 जैसा  लगा  रहे  हैँ  7  प्रापत  प्री  भी  बहुत
 सी  गैस्ट्रिक  शज  लगा  रखी  है  जिसकी  बाप
 का  हटाना  चाहिये  ।  बसे  मानवीय  बनर्जी

 ने  कहा  छापने  वेण  फौज  लोग  कर  रखा

 हूँ  ।  उसके  बारे  से  प्रा पकी  शोर  से  कोई
 आश्वासन  नहीं  दिया  भया  है  कि  इसको
 श्राप  हटाने  जा  रहे  है  ।  गरीब  लोग  इसकी

 वजह  से  परेशान  है,  रखी  है  1  साधारण
 क्मंचारी  बहुत  ज्यादा  परेशान  रै  ।  उनके

 ऊपर  आपन  वेज  फ्रीज  लागू  कर  रखा  है
 &  चाहता  हू  कि  मलरी  महोदय  कुछ  ठोस

 कदम  उठाये  |  झाधिव  उपायो  पर  फिर  से

 विचार  करे  ।  ऐसा  उपाय  करता  चाय
 ताकि  गेट  साफ  सेविंग  बढ़े,  उसकी  दर  बढ़

 सके  ।  रेल  आफ  सेविंग  अगर  बढता है  तो

 इनवेस्टमेंट  भरी  बढ  सकती  है  ।  उससे

 ब्राजील  स्थिति  में  सुधार  होगा  ।  कैपिटल

 मार्किट  को  फिर  से  रिवाइज  करने  का
 आप  रन  करे  |  इस  प्रकार  के  निरर्थक  लिया
 न  लाये  जिससे  कि  कीमतों  में  करारी  उत्तार
 चढ़ाव  हो  ओर  शेयर  मिट्टी  के  कारण
 कीमतों  से  जो  उतार  चढ़ाव  जाता  है  बना
 रहे  या  अ्रस्थिरता  बनी  रहे।  मैं  यह  भी

 चाहता  हु  कि  टैक्स  दटूकचर  को  श्राप

 राशनलाइज  करे  rc  उसका  इस  तरह  का
 रूप  दें  ताकि  सामान्य  लोगों  को  परेशानी  ने

 हो  उसमे  श्राप  सरलता  लाये  |  आपने  जो
 विधिया  निर्धारित  की  हैं,  जो  कानून  बनाए
 हैं,  जो  नियम  बनाए  ©  बहुत  जटिल  है

 जिस  के  कारण  लोगों  को  भारी  रेशमी

 का  सामना  करना  पड़ता  है।  इस  पर  आप
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 विचार  करे  ।  आर्थिक  नीति  इस  प्रकार  से
 निर्धारित  करे  ताकि  प्रौद्योगिक  उत्पादन

 बढ़  सके,  नए  उद्योग  खुलने  को  बढ़ावा
 मिल  सके  और  उनके  लिए  काफी  पूजी
 प्राप्त  हो  सके।  प्रीत में  में  मृत  एक  बार

 कहना  चाहुंगा  कि  शाप  अपनी  नोकिया

 इस  प्रकार  निर्धारित  करे  जिससे  लोगो  को

 विश्वास  हो  सके  कि  हमारी  जो  पूंजी  लगाई
 जा  रही  है,  वह  ठीक  से  सुरक्षित  है  और

 उसका  हमको  लाभ  मिलेगा  ।  लोगों  को

 इस  बात  की  आशंका  नहीं  होनी  चाहिए

 कि  हमारे  देश  की  भ्रामक  स्थिति  संतोष

 जनक  नही  है,  न  उसमे  सुधार  की  गुंजाइश

 है  ।  आज  लोगों  मे  यह  भावना  बनता  जा

 रही  है  कि  हमारे  देश  की  झा धिक  स्थिति

 गिरती  जा  रही  है  1  जब  तक  लोग  इस  बारे

 मे  आश्वस्त  नही  होगे  कि  देश  की  भ्राथिक

 स्थिति  मजबूत  है  कौर  उनके  द्वारा  लगाया

 हुआ  पैसा  सुरक्षित  है,  तक  तब  उनमे  पैसा

 लगाने  की  प्रवृति  नहीं  भायेगी  ।

 75.00  hrs.
 में  चाहूंगा  कि  मंत्री  महोदय  ने  सभी

 बातो  पर  गंभीरता  पूर्वक  विचार  करने

 की  कृपा  करे

 sh  मु  लिमये  (बाका)  उपाध्यक्ष

 महोदय,  विगत  साल  जो  तीन  विधेयक

 हमारे  सामने  रखे  गये,  जिनका  वर्णन

 सरकार  ने  पैकेज  डील  के  ताम  से  किया

 था,  उनमें  एक  तो  कपलसरी  डिपाजिट

 योजना  के  बारे  में  था,  अर्थात्  5  हजार
 साये  से  ज्यादा  जिनकी  भागमनी  है,
 उनको  जबरदस्ती  एक  हिस्सा  जमा  कराना

 पड़ेगा  ।  दूसरा  यह  डिविडेंड  बाला

 Div.)  Amdt,  Bilt

 faa,  कौर  तीसरे  विधेयक  में,  जो  मज-

 दूसरों को  अतिरिक्त  वेतन,  मिठाई  भत्ता  या
 बोनस  मिलने  बाला  था,  उसका  पौधा

 हिस्सा  जमा  करने  के  बारे  में  योजना
 थी  t

 उसी  समय  मैंने  कहा  था  कि  जहां
 तक  कपल सरी  डिपाज़िट  का  सवाल

 है,  वहू  बिल्कुल  बेकार  योजना  है  1,  मैंने

 यह  भी  कहा  था  कि  जहा  सरकार  एक
 ओर  लोगों  की  भ्रामदनी  का  एक  हिस्सा
 जमा  करेगी,  दूसरी  शोर  जैसा  कि  लोगों

 से  मुझे  कहा,  उनके  6  महीने  या  एक  साल

 के  जो  फिल्मी  डिपाणिद्स  हैं,  उनको

 वे  लोग  वापिस  ले  लगे  और  उसमें

 झगर  उनका  ब्याज  भी  खत्म  हो  जायेगा

 तो  उनको  कोई  नुकसान  नहीं  है,  क्योंकि

 जो  रकम  जमा  होगी,  उस  पर  उनको

 ब्याज  मिलना  7  कपल सरी  डिपाजिट

 के  बारे  में  शुरू  से  मेरी  राय  है  कि  यह

 बिल्कुल  रही  कौर  निकम्मी  योजना  है  ।

 डि बी डेड  के  बारे  में  मैने  उस  समय

 उदाहरण  दिये  थे  अर  यह  साबित  किया

 था  कि  जिन्होंने  जिन्दगी  भर  ईमानदारी

 से  सेवा  कर  के,  काम  कर  के  या  कोई  धन्धा

 कर  के  जो  बचत  की  है  कौर  जयते  में

 लगाई  है  कौर  इससे  जो  डिविडेंड  की

 आमदनी  होती  है,  उस  पर  वे  निर्भर

 करते  है,  उन  पर  इससे  बहुत  बड़ा  सकते

 जाने  वाला  है  कौर  बहुत  बड़ा  त्याग

 उनको  करना  पडेगा।  लेकिन  सरकार

 ने  हमारी  बातों  को  इसलिए  नहीं  भागा,

 कयोंकि  सरकार  का  भ्र तली  मकसद  दूसरा
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 था  |  उसका  हर  मकसद यह  था  कि

 मजदूरों  पर  उन्होंने  जो  पाबन्दी  लगाई  थी,

 फ्रीज  लगाया  था,  उसको  शूगर  कोट  करने  के

 लिए  इन  विधेयकों  को  लाया  गया  था,

 हालांकि  सरकार  स्वयं  जानती  थी  कि  यह
 दोनों  विधेयक  बेमतलब  हैं  ।  मंत्री

 महोदय  कभी  जो  संशोधन  लाये  हैं,  उससे

 पता  चलता  है  कि  स्वयं  वें  महसूस  कर

 रहे  हैं  कि  जो  बिल  में  विगत  साल  लाये

 धौर  हम,री  बातों  को  नहीं  माना,  उससे

 नुकसान  हुमा है  i

 are  में  सरकार  से  कहना  चाहता

 हूं  कि  उसने  यह  जो  पैकेज  डोल  की  बात

 रखी  थी,  उसका  एक  हिस्सा  तो  तकरीबन

 खत्म  हो  गया  है,  कम्पलसरी  डिपाजिट

 भी  बेमतलब  है,  तो  कया  सरकार  अफेन
 कर्मचारियों  पर  भर  मजदूरों  पर  ही  यह
 मदान्ध  लगाना  चाहती  है  ?  मेरी

 सरकार  से  प्रार्थना  है  कि  अब  समय  भा
 गया  है  कि  वहू  पूरे  पैकेज  डील  के
 बारे  में  पुनर्विचार  करे  कौर  मजदूरों
 पर  जो  निषेध  लगाये  गये  हैं,  उनको
 भी  वह  तत्काल  हटाये  |

 मंत्री  महोदय  यह  कह  सकते  हैं  कि

 मजदूरों  को  अगर  अतिरिक्त  वेतन,
 बोनस  शौर  सिंगर  भत्ता  मिलेगा,
 फिर  मुद्दा-स्फीति  का  संकट  उत्पन्न

 हो  जायेगा  ।  उसका  इलाज  एक  ही

 है  कि  सरकार  उत्पादन  को  बढ़ाने की
 दृष्टि  से  सोचे  ।

 Rea,  on  Div.)  Amdt.  Bill
 भ्रफ्सोंस  की  बात  है  कि  भ्रथ॑ग्यवस्था

 में  जो  कुंठा  की  स्थिति  उत्पन्न  है,
 उसको  दूर  करने  के  बारे  में  प्रभी  तक
 सरकार  ने  गहराई  में  जाकर  नहीं  सोचा

 है।  राज  ही  सवेरे  मैंने  सेंट्रल  स्टेट-
 स्टीकर  झ्रागंनाइजेशन  की  शोर  से  प्रकाशित

 राष्ट्रीय.  आमदनी  के  आंकड़ों  को  देखा

 है।  मुझे  यह  देखकर  ताज्जुब  हुआ  कि

 i960-6!  के  दामों  में  1964-65
 में  हमारी  जो  फी  व्यक्ति  आमदनी  थी,
 L0  साल  में  उसमें  कोई  परिवर्तन  नहीं  हुआ

 है  ।  io  साल  पहले  जो  फी  व्यक्ति

 भ्रामरी  थी,  राज  भी  वही  झ्लामदनो  है

 सरकार ने  जो  यह  सारी  पंचवर्षीय  योजनाएं

 बताई  और  इतना  बड़ा  प्र.  नम्बर  भा,
 उससे  साधारण  आदमी  को  क्‍या  मिला  ?

 जब  तक  सरकार  पैदावार  को  बढ़ाने
 की  कोई  व्यापक  योजना  देश  शौर  इस
 सदन  के  सामने  नहीं  रखेगी,  तब  तक  मुझे
 ऐसा  लगता  है  कि  इस  पैकेज  डील  वर्ग रह  का

 कोई  असर  नहीं  होने  वाला  है  ।  इधर

 कुछ  चीजों  के  दाम  जरूर  टूटने  लगे  हैं,  लेकिन

 मैं  इसको  प्रसाद  चिह्न  मानूं  या  छुक  संकट

 हमारे  ऊपर  झा  रहा  है,  जिसको  मंदी  कहा
 जाता  है,  वह  मंदी  आ  रही  है,  इसका
 प्रतीक  समझूं,  इस  के  बारे  में  मेरे  इनमें  शंका

 है।  आज  कोई  उद्योग  ऐसे  है,  जिनमें  वर्मा

 यूनिट्स  तेजी  से  बन्द हो  रहे  हैं।

 राज  रेलवे  की  हालत  यह  है  कि  टंकी
 रेलवे  के  विस्तार  की  योजन  खट,ई  में

 पड़ी हुई  है,  इसलिए  वेगास  के  लिए  झा डसे
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 [श्री  मधु  (तमगे  |
 नही  हैं  ।  इंजीनियरिंग  इडस्ट्री  राज  सकट
 में  है  ।  सरकार  की  नीतियो  के  कारण

 बहुत  से  श्रौद्योगिक  क्षेत्रों  मे  राज  बन्दी  की

 लहर  दौड  रही  है।  मैं  मंत्री  महोदय  से

 कहना  चाहता  ह्‌  कि  उनको  ऐसा  लगता  होगा
 कि  उनकी  जो  क्रैडिट  स्व वीक्ष  की  पालिसी

 है,  या  जो  पैकेज  डील  है,  उसमे  न  कालिक

 सफलता  मिली  है  1  लेकिन  झा थिक  क्या
 की  स्थिति  को  जब  तक  वह  जन्म  नही  करेगे

 कौर  तेज़ी  से  पैदावार  नही  बढायेगे,  तब

 तक  यह  क्रेडिट  स्क्रीन  की  पालिसी  श्र

 पैकेज  डील  अन्ततोगत्वा  घातक  सिद्ध

 होंगे  |

 वित्त  विधेयक  के  बारे  में  मैंने  मत्ती  जी

 के  होनी  भाषणों  को  हा  -  मुझे  खुशी  है

 कि  क-से-हम  उन्होंने  इस  बार  हमारे  कुछ

 सुझावों  को  स्वीकार  किया  है।  ऐसा  लगता

 है  कि  पुराने  वित्त  मंत्री  की  तुलना  में  इनका
 सन  कुछ  खुला  हुआ  है  |  राज  हम  लोग  जो

 यह  सुझाव  दे  रहे  है,  उसके  बारे  मे  भी  मती

 महोदय  विचार  करे  ।

 उन्होने  भंग  ई  भत्ते  के  ५  इस्टालमैंट्स
 रोक  रखे  है।  महारा  ट्र  मे  भी यह  सवाल

 पाया  है  ।  वहां  हडताल  चल  रही  है  ।

 कई  और  राज्यों  मे  भी  यह  सवाल  श्राया है  |
 मैं  गंभीरतापूर्वक  मंत्री  महोदय  से  करना
 कि  विगत  27  वर्षों  मे सरकार  की  जो

 एम्प्लॉयमेंट  की  नीति  रही  है,  उसके  बारे

 में  मैंने  एक  सवाल  पूछा  था,  जिसका  सतोष -
 जनक  उत्तर  मुझे  प्लानिंग  मिनिस्टर  से  नहीं
 मिला  है  |  मैंने  छा  था  कि  ग्र विक सिद

 देश  होते हुए  भी  क्या  टेकरी  सैकान में, देश में,  1: अ
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 और  व्यापार  में,  हमारे  देश  में  रोजगार

 बहुत  अ्रथ्चिक  नहीं  बढ़े  हैं,  अतिरिक्त  उत्तर
 अमरीका  झोर  पश्चिम  यूरोप  के,  जहाँ  जब

 औद्योगीकरण  हो  रहा  था,  तो  कारखानों
 शौर  खदानों  मे  सबसे  ज्यादा  रोजगार
 बढते  थे  a  मैंने  देखा  है  कि  सम्पन्न  होने
 के  बाद,  50  वर्षों  के  बाद,  उन  देशों  मे  लोगों
 को  सेवायों  से  भ्र धिक  रोजगार  मिलने
 लगे  हैं  1

 लेकिन  हमारे  देश  मे  क्‍या  स्थिति  है  ?

 अ्ग्रेजों  के  जमाने  मे  जिले  के  स्तर  पर  5  या

 6  भ्रमणकारी  हुआ  करते  थे  डिस्ट्रिक्ट

 मजिस्ट्रेट,  जिला  जज,  पुलिस  सुपरिण्टैडेट,
 सिविल  सजन  कौर  कार्यकारी  अभि  पस्ता

 अर्थात्‌  एग्जीक्यूटिव  इंजीनियर  7  राज

 श्राप'  किसी  जिले  मे  जाइए,  बहा  झ्रापको

 25,  30  जिलाधिकारी  मिलेगे  ।

 श्री  ब्रह्मानन्द  रेड्डी  बैठे  हुए  है,  मुझे
 पता  नहीं  कि  ने  सो  रहे  है  या  खुन

 रहै  है  ।  वे  मुख्य  मंत्री  रहे  है

 वे  इस  बात  की  पुष्टि  करेगे  कि  जिस  जिले  से

 एक  पियो  महतो  नहीं  मिलों  है,  बहा

 जिला  मछली  पिया  अधिकारी  जरूर  रहे
 और  उसके  किरानों  कारकुन  और  जयदा तो

 भो  रहे  |  गो  तरह  जहा  एफ  भो

 उधोग  नही  है,  व  जीना  उद्योग  विकास

 अधिकारी  रहेगा  भोर  उसके  ही  किलनी'

 शौर  कार  हम  अादि  रंगे  7  नपे जा

 यह  हुमा  है  कि  बहुत  बड़े  पैमाने  पर  चौक  रण शाहो
 का  विस्तार  हुआ  है  और  राज  राज्य  सरकारों

 और  केस् दीव  सरकार  के  बजट  विल्कुल  लेन्स
 नहीं  हू!  पा  रहे  है  ।
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 end  कर्मचारियों  का  दोष  नहीं  2
 स्थानीय  कमीशन  कौर  सरकार  की  नीतियों
 के  कारण  एक  भोर  विश्वविद्यालयों  में  एसे

 अैश्युएट्स  का  निर्माण  किया  गया  है,
 केबल  कर्मचारी  और  कलक  बनने  के  लायक  है
 झोंक  दूसरी  झोर  सरकार  ने  रोजगार  क
 बारे  में  ऐसी  नीति  बनाई,  जिससे  कार-
 आसनों  शौर  खदानों  मे  रोजगार  बढ़ने  के  बजाय
 सेवा  भोर  दुकानदारी  रोजग/र  बढ़े।  मेरे
 आन  कीजो  उतर  दिया  गया  है,  उससे  भी
 यह  साबित  होता  है  1

 मैं  मंत्री  महावर  से  गम्भीरतापूर्वक
 कहना  चाहता हूं  कि  इस  तरह  के  पै  तेज  डील

 से  कोई  नतीजा  नहीं  निकलने  वाला  है  |

 बहे  महफ़िल  करे  fr  जब  तक  हमारे  देश  में

 ऋषि  का  विकास  धार  औद्योगीकरण  बहुत
 दूर  तक  नहीं  होता  है,  तब  तक  हम  लोग

 द्र  तक  नहों  होत  है,  तब  तक  हम  लोग
 कार्यालयों  के  के  में  रोजगार  का  निर्माण

 सहीं  करेंगे  ।

 एक  मुहल्ले  में  जहाँ  पहले  कपड़े  की  दो

 दुकानें  थीं,  साथ  हां  कपडे  की  चार  दुकानें
 हैं उस  से  कपड़े  की  पैदावार  नहीं  बढती

 है।  वहीं  कपड़ा  जि  ल  करने  का  काम  दो

 आयामों  के  बजाने  चा"  दुकाने  कर  रही  हैं  1

 अगर  मंत्री  महोदय  समझते  हैं  कि  इस  तरह

 बहु  राष्ट्रीय  उत्पादन  में  वृद्धि  करते  जा  रहे

 हैं,  वो  मैं  समानता  है  कि  पह  एक  भी  है
 और  इस  से  देश  का  कुक पान  हो  रहा  है

 इसलिए  मंत्री  उदार  से  मं  रो  आता

 कि  बढ़  इन  तोतों  ।बलों  के  बारे  में  qc rate
 सौर  पर  सोचें,  चौ  उत्पादन  तथा  रोज़गार
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 के  बारे  में  ग्राम  तक  सरकार  की  जो  तो  पतियां

 रही  हैं,  उन  का  म्‌  ल्यांकन  कर  के  नई  नीतियों
 को  सदन  के  सामने  रखें  |

 SHRI  P.  G.  MAVALANKAR  (Ab-
 medabad):  The  manner  in  which  Gov-
 ernment  have  come  forward  go  soon
 after  their  original  Bill  with  this
 amendment  is.  I  am  afraid,  some
 kind  of  a  strange  commentary  on  the
 mentality  and  maturity  of  Govern-
 ment  with  regard  to  certain  legiala-
 tion.  Apart  from  the  fact  that  many
 of  these  things  of  recent  ongin  have
 come  ३0  the  form  of  Ordinances  to  be
 subsequently  approved  of  by  Parlla-
 ment,  what  I  would  like  to  ask  the
 Finence  Minister  and  the  Government
 in  general  is  this.  Can  you  not  really
 bring  forward  considered  and  well-
 integrated  legislation  which  becomes
 workable  for  at  least  some  period  of
 tume?  Yesterday  the  Finance  Minister
 himself  caid  that  he  would  require
 wome  period  of  time  to  see  how  some
 of  the  policies  and  calculations  pro-
 ceed.  He  was  referring  to  the  exemp-
 tion  limit  of  Rg,  6,000  on  imcome  tax
 ang  he  wanted  some  more  time  fo
 study  it.  Similarly,  I  woulg  like  to
 ask:  why  not  Government  bring  for-
 ward  such  a  legislation  as  can  be
 workable  an  practicable  which  will
 achieve  the  desired  ends  and  then,  if
 necessary,  improve  upon  it,  but  this
 amendment  shows  that  Government
 had  not  given  proper  and  well  consi-
 dered  thought  to  the  whole  matter  as
 to  how  to  deal  with  the  economic
 situation,  probably  because  they  were
 overpowered  and  enveloped  by  the
 recent  extraordinary  economic  crisis
 of  ‘1973-74,  I  60  not  want  to  say  that
 the  present  Finance  Minister  has  to
 carry  on  with  the  legacy  of  hig  pre-
 decessor,  distinguished  though  he  was
 while  he  was  in  office,  put  the  fact
 remains  that  the  policy  which  the
 Government  of  India  carried  on  dur
 ing  the  Finance  Ministersnip  of  Mr.
 Chavan  was  not  @  policy  which  wes
 really  successful  im  terms  of  teckling
 some  of  the  acufe  ecansmhic  Usues.
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 {Shri  P.  G.  Mavalankar]
 Apart  from  this  question  of  hasty

 legislation  and  half-conce:ved  notions
 which  are  put  into  the  legislation
 which  ultimately  make  it  necessary
 for  the  Government  to  come  forward
 with  amendments,  my  straight  ques-
 tion  to  the  Finance  Minister  is:  what
 happens  now  to  his  package  deal,
 because  it  was  his  predecessor  who
 said  that  this  particular  Bill  should
 not  be  taken  in  isolation,  since  it  was
 a  part  of  the  package  deal.  Now,  if
 this  is  part  of  a  package  deal,  bow  is
 it  that  you  only  touch  one  part  of  it
 and  leave  the  other  parts  untouched?
 Are  you  going  to  come  forward  with
 amendments  of  the  other  parts  of  the
 same  package  deal,  or  are  you  admit-
 ting  that  the  package  Jlea)  is  dead  and
 gone?

 Government  have  a  very  curious
 approach  on  this  particular  issue  be-
 cause  they  have  been  trying  to  have
 some  kind  of  balancing  exercise!  Be-
 Cause  they  hit  wage  earners  and  work-
 ers  harq  by  making  them  put  part  of
 their  extra  earnings  into  compulsory
 deposits,  they  wanted  to  appear  a8
 being  fair  and  just  and  therefore  they
 said  they  were  also  hitting  the  other
 sections  of  the  community,  namely,
 the  middle  clasg  people,  the  small
 shareholders  and  dividend  earners  and
 therefore  they  came  forward  with
 this  kind  of  a  Bill  restricting  divi-
 dends.  But  I  want  to  ask  the  Finance
 Minster;  can  he  honestly  tell  us
 whether  the  original  Act  really  served
 the  purpose?  Did  {it  really  leave
 enough  money  in  the  hands  of  com-
 panies  ang  did  they  use  that  extra
 amount  which  was  not  distributed  to
 the  shareholders  for,  if  not  modernis-
 ing,  at  least  for  toning  up  the  existing
 units?  Was  it  used  for  adding  to  the
 efficiency  of  the  units  which  were
 working  in  the  country?  What  we  see
 is  that  this  did  not  happen,  so  that
 nobody  benefited.  The  Government
 of  India  also  did  mot  benefit,  nor  did
 industry  nor  did  the  poor  sharehold-
 ers.  Therefore,  by  this  dividend  res-
 triction  what  they  did  wag  that  they
 put  one  additional  harassment  or
 hardship  on  g  certain  section  of  the
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 people,  merely  for  palencing  with
 their  earlier  legislation  restricting  the
 wages  of  labour  especially  in  terms
 of  dearnesy  allowance.  Therefore,  L
 feel  that  this  half-hearted  measure
 has  not  really  produced  the  desired
 results,  Neither  has  it  helped  the
 industrialists  nor  the  shareholders  nor
 the  workers  nor  the  public.  If  80,
 whom  does  it  really  benefit?

 Jf  you  see  the  original  Act  and  the
 amendment  there  are  ६0०  Many  «c¢co-
 unts  to  be  kept,  half  to  be  given  now,
 half  two  years  later,  interest  to  be
 calculated  etc.  At  the  end  of  all  these
 procedural  involvements,  what  is  the
 resulting  benefit  you  get?  Is  it  really
 so  large?  Of  course,  the  Finance
 Minister  will  say  that  he  has  to  see
 that  industrial  production  is  augment-
 ed  and  it  is  precisely  for  that  purpose
 that  he  has  come  forward  with  this
 amendment  because  he  says  that  if
 new  companies  are  not  getting
 necessary  incentive  because  the  share-
 holders  are  mot  coming  forward  to
 buy  the  stocks,  he  has  to  give  some
 concession.  But  what  are  the  facts?
 Is  it  not  a  fact  that  293  monopoly
 con¢erns  normally  are  distributing  88
 much  as  75  per  cent  of  the  dividends
 in  the  country?  Are  these  monopoly
 concerns  in  any  way  affected  in  terms
 of  augmentation  of  production  by  the
 earlier  Act?  When  you  say  that  the
 new  companies  are  not  getting
 ward  ang  that  the  stock  market  is
 shy,  I  want  to  ask  which  are  the  new
 companies  other  than  those  started
 by  monopoly  houses  or  their  subsidi-
 aries,  how  many  new  companies  have
 not  come  up  because  of  the  restric-
 tions?  That  would  really  answer  part
 of  the  question,  because  if  monopoly
 houses  are

 nara
 new  concerns,

 then,  gurely  they  not  seem  to  be
 having  any  difficulty  with  regard  to
 capital  investment,

 The  Minister  of  Industry  and  Civil
 Supplies,  answering  a  question  of
 Shri  Vayalar  Ravi  on  the  80th  April
 said  that  the  production  of  Phillipa
 Co.,  in  972  wag  ‘19.85,  million  GLS
 lamps.  In  974  it  wag  23.23  million
 GLS  lamps.  Therefore,  their  produc
 tion  has  gone  up.
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 One  can  go  on  adding  such  examples

 fo  show  that  the  existing  :aonopoly
 houses  and  their  new  concerns  are  not
 finding  it  difficult  to  attract  new  capi-
 tal  from  the  people  and  the  share-
 holders.  So,  which  are  the  nem  com-
 panies  which  he  hag  in  mind?

 Lastly  |  want  to  suggest  this  point
 also  because  I  think  it  is  important.
 With  regard  to  foreign  companies  I
 find  from  an  answer  to  a  Starred
 Question  on  the  same  date,  30th  April,
 given  by  the  Minister  of  Industries
 and  Civil  Supplies  on  multi-national
 corporations  that  he  said:

 “(a)  There  were  538  branches  of
 foreign  companies  and  202  India2
 aubsidiaries  of  foreign  companies  in
 India  on  3ist  March,  1978,  These
 foreign  companies  can  be  deemed  to
 be  multi-national  corporations  since
 they  control  production  and  service
 facilities  in  two  or  more  companies.

 (b)  The  profits  and  dividends  re-
 mitted  abroad  by  the  branches  of
 foreign  companies  ang  the  Indian
 subsidiaries  of  foreign  companies
 during  ‘19T1-12.  were  Rs,  32.95  crores
 and  Rs,  39.ll  crores  respectively.”

 So,  here  is  a  situation  where  the
 Government  of  India  permits  foreign
 companies  and  the  Indian  subsidiaries
 of  foreign  companies  to  remit  divi-
 dendg  and  profits  abroad.  But  they
 are  restricting  the  Indian  corupanies
 with  regard  to  the  dividends.  There-
 fore,  there  ig  some  kind  of  an  anoma-

 Why  should  we  not  put  such
 regulations  and  restrictions  on  foreign
 companies  and  their  dividends?

 My  point  is  that  you  deal  in  one
 way  with  the  foreign  companies  and
 in  another  way  with  the  Indian  com-
 panies.  But  my  real  point  is  this.
 You  want  the  labourers,  the  workers
 and  the  wage  earners  to  be  hit  hard
 by  your  legislation  Because  of  certain
 solution  which  you  want  to  seek  for
 your  economic  problems  but,  how  8
 it  that  you  give  pellet  to  investors  in
 capita]  market  and  you  do  not  give
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 the  same  relief  to  the  workers?  I
 think  this  ig  a  gross  injustice.  Since
 by  our  amendment  it  bas  now  beet
 proved  that  your  package  deal  {a
 broken,  let  it  be  broken  and  let  the
 wages  of  the  wofRers  be  not  impound-
 ed  in  fhe  way  you  bave  done  by  @
 previous  act  on  this  question.

 SHRI  0.  SUBRAMANIAM:  Mr.
 Deputy-Speaker,  Sir,  I  wag  not  present
 when  the  debate  was  initiated  by
 Shri  Somnath  Chatterjee.  I  was  told
 by  my  colleague  that  he  made  a  bri~
 Iuantly  devastating  speech  Ag  &
 matter  of  fact,  I  welcome  such  spee-
 ches  rather  than  the  sort  of  stuff
 which  is  given  by  some  other  Mem-
 bers  of  his  party.

 With  regard  to  the  discussion  on
 this  Bill,  I  am  afraid,  the  scope  of  the-
 Bill,  either  it  has  not  been  purposely
 understood  or  they  have  not  taken.
 care  to  look  inté  the  implications  of
 the  proposals  ३  have  made  in  this
 Biull.

 As  far~us  package  measure  ig  con-
 gerned,  that  package  measure  was
 intendeg  to  restrict  the  money  supply,
 and  therefore,  various  measures  were
 formulated.  ]  do  agree  with  regard
 to  the  importance  of  the  50  per  cent.
 of  the  dearness  allowance  being  im-
 pounded,  extra  bonus  payable  being
 impounded,  extra  increase  in  wages,
 being  impounded,  compulsory  deposit
 by  the  income  tax  payers  and  also
 restriction  on  tividend.  Does  this
 measure,  in  any  way,  take  away  that
 restriction  which  was  placed  on  the
 money  upply?  This  ie  a  matter
 which  wil  have  to  be  taken  into
 consideration,

 As  far  aa  dividend  payment  is  con-
 cerned,  we  said  that  they  cannot  have
 anything  more  than  what  is  payable
 on  33)  per  cent  of  the  net  profit  or
 i2  per  cent  whichever  is  less.  Even
 now  the  dividend  payable  is  only  ret-
 tricteg  to  that.  What  we  ate  contem-
 plating  here  is  what  will  happen  after
 the  expiry  of  those  two  years,  There-
 fore,  as  far  ag  package  for  two  years
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 ¥6-concertied,  it  ig  still  infact.  Iam
 not  interferring  with  it,  I.  hope  the
 hon.  Member  agrees  with  it,  because
 no  money  is  intended  to  be  squeezed
 more  than  what  was  contemplated  in
 the  original  Act  itself.

 now,  we.  are  only  considering  if  the
 profits  of  the  company  are  left  with
 the  company,  how  is  it  to  be  dealt
 with?  Should  it  go  to  the  sharehold-
 ers?  It  would  have  happend:  if  there
 ‘were  no  restrictions  on  the  declaration
 f  divideng  and  the  payment  of  divi-
 ‘dend.  Even  though  this.  was  intended
 ‘as  8  temporary  measure  for  two  years,
 ‘yet  even  after  two  years,  they  should
 nét  get  advantage  of  the  profits  earned
 by  the  company.  I  don’;  think,  at
 any  time,  it  wag  intended  that  the
 shareholders  should  not  get  the  bene-

 fit  of.  the  profits  earned  by  the  com-
 .Rany  during  these  two  years.  The
 Only  restriction.  we  wante;  to  lay  was
 that  this  money  should  not  go  into
 ¢@urrent  consumption

 PROF.  MADHU  DANDAVATE
 {Rajapur):  Do  you  agree  that  the
 original  Act  wag  hasty  and  defective?

 SHRI  C.  SUBRAMANIAM:  It  was
 ‘mot  defective.  Even.  now,  I  am  not

 “nabling  by  this  provision’  to  pay  even
 one  paise  extra  more  than  what  would
 have  been  payable  under  the  previous
 Act.  This  the  hon.  Member  should
 realise,

 What  we  are  now  trying  to  tind  out
 is  how  to  ensure  that  the  profits  earn-

 ed  by  the  companies  during  these  two
 years  do  reach  the  shareholders.  We

 :can  provide  that  it  can  be  declared
 later  on  after  1976  that  they  can  take
 into  account  the  totality  of  the  profits
 earned  and,  therefore,  on  that  date,
 they  can  declare  the  d‘vidends.  But
 as  |  already  stated,  mainiy  because
 of  the  restrictiong  placed  on  the  pay-
 mient  of  the  dividends  and  also  on
 fhe  ‘declaration  of  the  dividerids,-  the
 value  of  the  shares  has  been  going
 down  -and,  ‘therefore,  the  capital  mar
 ket  has  been  affected.  What  I  am

 enabling  now  is’  not  for  the  payment of  anything  more  than:  whit  was:  pay-
 “able  under  fie  previous  Act.  ‘But  now

 Therefoye,

 holders,  who  depend  of  ‘this  income

 ‘benefit  of  the  shareholders...  it.  does
 not  meay  thet  it  alweyé.goes  tbe

 ‘Tidier

 July,  1976

 Further  question:arose  as.  to  whether
 this  should  not  carry  any  interest  be-
 cause  once  the  dividend  is  declared,
 then  it.  becomes  the  shareholders’  .
 money  held  by  the  ‘companies,  °On
 équity,  a  reasonable  interest  is  called
 for,  the  interest’  he  woulo  have  -ob-
 faitied  if  he  had  deposited  in  the  bank’
 for  this  period.  ‘Between  }  to  3.  years,
 it  is  8  per  cent  interest  and,  therefore,
 I  have  provided  that  8  per  cent  inte-  .
 rect  will  be  paid.  ‘This  does  not,  affect
 in  any  way  the  structure  of  the  pack-

 ge  till  July,  976  Therefore,  to
 argue  on  the  basis,  simnvly  because  I
 am  making  some  internal  arrangement
 as  between  the  company  and  the
 share-holders  and  I  am  making  an
 interim  nrrangement  which  will  come
 into  effect  only  after  July,  1976,  to

 “say  that  the  package  has  been  broken
 now  and,  therefore,  you  take  away
 the  other  components  of:  the  package
 also,  is  in’  my  view  wilfullymisun-
 derstanding  what  is  the  scope  of  the
 Bill  and  trying  to  confuse  the  “issues.
 This  is  the  first  point  that  ३3  want  to
 make.

 nother  point  was  made  as  to  fot
 whose  benefit  this  is  guing  to  be  done,
 Naturally,  this  is  for  the  benefit  of.
 the  share-holders.  As  was  pointed
 out  by  the  hon,  Member,  on  this  side,
 it  is  not  as  if  all  the..share-holders
 are  millionaries.  Even  in  the  mono
 poly  houses,  the  percentage  of  shares
 held  by  the  management  as  guch  oF
 the  monopoly  housés  as  such  {s  always’
 limited..  It  is  rather  unfortunate  that’  .
 with  a  limited  holtfing.  It  ig  rather.
 unfortunate  that  with  a  limited  hold-  ae
 ing,  they  ‘are  able'to  have  8  strangle"...
 hoki  on  thé  efitire  company:  That  is

 ‘a  different  thing  altogether.  There  are...’
 Ynilliong  of  share-holders,  small.  share:

 igo  anil  that  ig’  why  if.  it  goes  to  -the
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 ferring  to  the  companies,  there  is
 nothing  Hke  thef.  Ultimately,  when
 the  dividend  is  délared,  it  goes  to  the
 individuals  as  such  and  those  indivi-
 duals  are  not  necessarily  big  people.
 A  large  number  of  smaller  people  are
 धस्णेस्हत  in  it.  Therefore,  if  there  is
 any  advantage,  it  goes  to  the  advant-
 age  of  the  smaller  share-holders  also
 who  are  much  more  in  number  than
 richer  people.

 Another  question  that  has  been  put
 by  Mr.  Chatterjee  is;  Is  this  going
 to  improve  iridustrial  production?
 The  point  for  consideration  is  this.
 The  industrial  production  has  to  take
 place  with  the  existing  investment.
 We  have  dealt  with  that  aspect,  with
 regard  to  the  deficiencies,  during  the
 General  Budget  debate:  we  have  dealt
 with  it  when  we  discussei  the  De
 mands  relating  to  the  Ministry  of
 Industry  and  we  have  dealt  with,  to
 a  certain  extent,  when  we  discussed
 the  Finance  Bill  also.  Therefore,  I
 do  not  want  to  go  hack  on  all  the
 arguments  which  were  sdvancea  for
 the  purpose  of  improving  industrial
 production,  Whatever  necessary  steps
 are  possible  are  being  taken  for  the
 Purpose  of  improving  production  with
 the  existing  investment.

 What  we  are  now  concerned  with  is
 not  merely  the  present  production.
 There  hag  got  to  be  increased  preduc-
 tion  and  that  increased  production  can
 take  place  only  with  increased  invest-
 ment  taking  place.  Unfortunately,  new
 investments  are  not  taking  place  today
 and,  as  hag  been  pointed  out  by  Shri
 Mavaelankar,  new  investments  should
 not  suffer  by  this.  The  monopoly
 houses,  particularly  the  bigger  houses
 are  able  to  get  their  shares  subscribed
 somehow  or  other  because  they  have
 the  capacity.  Today,  who  is  suffering?
 i  is  only  the  new  entrepreneurs,  the
 medium  entrepreneurs,  the  small  scale
 entrepreneurs  who  are  not  able  to  get
 capital  for  floating  their  companies
 and  who  want  to  make  new  irvest-
 ments.  Therefore,  when  I  say  that  we
 will  have  fo  improve  the  atmosphere
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 and  the  climate  of  investment,  it  is
 not  for  the  benefit  of  the  larger  mono-
 poly  houses  because,  in  my  view,  what-
 ever  be  the  atmosphere,  once  they
 make  up  thier  minds,  they  are  able  to
 find  the  capital  and  go  forward,  There-
 fore,  when  I  say  that  we  havé  to  im-
 prove  the  climate  of  investment,  it  is
 mainly  for  the  medium  entrepreneurs,
 the  small  entrepreneurs  and  new
 entrepreneurs,  It  is  from  that  point
 of  view  that  I  am  hoping  this  measure
 will  improve  the  climate  to  a  certain
 extent,  in  that  it  will  provide  finance
 to  the  capital  market.  It  is  from  that
 aspect  that  we  will  have  to  look  at  it.

 Then,  a  question  was  put  as  to  what
 happens  to  the  money  which  is  left
 with  the  company  and  how  this  money
 was  being  utilised—whether  it  is  used
 for  the  purpose  of  modernising  the
 existing  plants  and  for  the  purpose  of
 making  new  investments.  In  certain
 cases  this  might  have  happened;  in
 many  cases  it  might  not  have  happen-
 ed.  But  we  have  taken  this  into
 account.  Whenever  bank  credit  is
 asked  for,  we  take  into  account  this
 moncy  of  the  shareholders  or  of  the
 company  to  be  used  as  working  capital
 during  these  two  years.  Therefore,  for
 any  extra  credit  they  want  for  the
 purpose  of  increasing  production,  for
 making  an  assessment  of  the  require~
 ments  of  any  particular  company,  we
 take  into  account  this  money  of  the
 shareholders  which  is  available  with
 a  particular  concern.  Theerfore,  to
 that  extent,  the  bank  credit  also,  and
 the  resources  available  with  the  banks,
 will  be  utilised  for  that  purpose-—for
 the  purpose  of  improving  production  in
 other  areas,

 Therefore,  I  would  respectfully  sub-
 mit  again  that  as  far  as  the  package
 is  concerned,  this  cannot  disturb  that
 package  at  all.  Whatever  I  am  doing
 will  be  after  this  targetted  date  of
 July  1976,  tilt  then  7  have  not  cisturb-
 ed  the  package.  I  am  providing  a
 certain  method  of  distribution  of  this
 money  after  ‘1976.  Therefore,  to  argue
 on  that  basis  that  the  package  has
 been  broken  and  therefore  ta  go  back
 to  the  other  things  and  say  that  dear-



 35  Companies  (Temp.  Res.  on  MAY  6,  2975  Companies  (Temp,  Res,  am  376
 t Div.)  Amdt.  Bill

 {Shri  C.  Subramaniam]
 ness  allowance  should  also  be  released
 now,  bonus  should  also  be  released
 now  and  that  additional  wages  should
 also  be  released  now,  is,  in  my  view,
 a  complete  mis-understanding  of  the
 package  and  also  the  scope  of  this
 Bill.  It  ig  from  this  point  of  view
 that  I  have  moved  an  amendment  of
 this  Bill  and  I  hope  and  trust  that  it
 will  help  at  least  to  the  extent  of
 improving  the  atmosphere  for  the
 new-comers,  for  the  medium  entre-
 preneurs  and  for  the  small-scale  in-
 dustries;  to  that  extent  at  least  I  hope
 the  capital  market  will  improve  and
 the  investments  for  the  purpose  of
 building  up  the  future  of  the  coun-
 try  will  also  go  up.

 Naturally,  I  can  very  well  under-
 stand  the  philosophy  of  the  CPI(M)
 and  also  the  CPI,  because  they  have
 No  faith  in  the  private  sector  at  all.
 It  may  be  a  very  valid  point  but,  as
 the  Finance  Minister,  I  have  to  deal
 with  a  situation  where  it  is  ‘mixed

 ‘economy’.  There  is  a  component  of
 the  private  enterprise  and  a  major
 component,  may  be,  of  the  public  sec-
 tor  enterprise.  So  long  as  the  pri-
 vate  enterprise  forms  a  component  of
 our  industrial  structure,  they  will
 have  to  produce  more  and  they  will
 therefore  have  to  have  more  invest-
 ments,  Certainly,  from  that  point  of
 View,  they  would  like  to  completely
 destroy  the  atmosphere  so  that  there
 would  be  no  investment  at  all  in  the
 private  sector;  but  that  will  be  going
 contrary  to  the  objectives  we  have  in
 mind.  Therefore,  it  is  not  that  I  don't
 appreciate  that  point  of  view  and  it
 ig  not  that  I  don’t  have  any  sym-
 pathy  even  for  the  ideology  they  re-
 present,  but  that  is  a  completely different  thing.  As  Finance  Minister,
 T  have  to  take  care  of  the  existing
 economy  in  the  present  pattern  of
 our  industrial  structure.  Therefore,
 if  they  advocate  that  I  should  take
 measures  for  the  purpose  of  complete-
 ly  destroying  the  private  sector  from
 growing,  then  certainly  I  am  not  able
 to  agree  with  them,  because  that  is
 hot  the  objective,  that  is  not  our  in-
 dustrial  policy  today.  In  the  Indus
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 trial  Policy  Resolution,  1956,  by  which
 some  of  our  friends  even  now  declare
 their  faith,  there  is  place  both  for  the
 public  sector  and  for  the  private
 sector,  And  as  long  as  the  private
 sector  is  allowed  to  continue,  it  ig  no
 use  saying  that  we  should  create  con-
 ditions  in  which  they  would  not  be
 able  to  function  and  grow.  That
 means,  to  that  extent,  the  economy
 also  will  get  stunted  and  the  whole
 community  will  have  to  suffer  because
 there  would  not  be  any  growth  or
 development.  This  is  the  point  of
 view  which  I  wauld  like  to  place
 before  this  House.  If  some  of  my  bon.
 friends  do  not  agree  with  this  pro-
 posal,  I  very  well  appreciate  it.  Cer-
 tainly  they  cannot  agree  with  any
 measure  which  is  likely  to  improve  the
 climate  fur  private  enterprise.  They
 are  quite  consistent,  but  I  am  also
 consistent  as  far  as  our  point  of  view
 is  concerned.  From  our  point  of  view,
 this  Bill  goes,  to  a  certain  extent,  to
 clear  the  atmosphere.

 SHRI  BISHWANATH  JHUNJHUN-
 WALA  (Chittorgarh):  I  would  like  to
 ask  a  simple  question,  The  Finance
 Minister  has  said  that  the  small  en-
 irepreneurs  or  middle  class  entre-
 preneurs  would  like  to  invest  in
 shares,  With  such  high  interest  rates
 existing  now,  who  would  like  to  invest
 in  shares—when  he  is  getting  a  return
 of  5  or  6  or  7  per  cent  in  the  fixed
 deposit  with  good  companies?  Only  a
 fool  will  do  :t.  Till  the  rate  of  interest
 is  brought  down  by  you,  I  hope  that
 the  Bill  which  you  are  taking  into
 consideration  will  have  no  effect  to
 revive  the  share  market  or  revive  the
 economy  of  the  country;  you  will  not
 find  any  support  from  any  part  of  the
 investors  to  put  their  money  in  shares.
 with  indifferent  policies  of  the  Govern-
 ment  all  the  time....

 SHRI  2.  SUBRAMANIAM:  I  have
 understood  your  point.  This  may  be
 a  point  of  view,  but  thig  Bill  does  not
 deal  with  that  aspect  at  all.  Here  we
 are  concrned  with  a  completely  limited
 Bill  with  reference  to  restrictlon  oft
 the  dividends.  As  a  matter  of  fact,
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 even  taking  my  hon.  friend’s  argu-
 ment  to  be  correct,  I  am  liberalising
 to  a  certain  extent.  There  would  be
 declaration  of  dividends  and,  there-
 fore,  there  would  be  a  greater  attrac-
 tion  for  shares.  To  that  extent,  it  is
 in  the  right  direction,  I  am  not  pre-
 pared  to  go  into  the  other  aspect,
 whether  we  should  have  this  high  rate
 of  interest,  dear  money  policy  and  80
 on.  That  is  completely  a  different
 thing  altogether.  As  far  as  this  Bill
 is  concerned,  even  according  to  the
 argument  of  the  hon,  Member,  it  is  in
 the  right  direction,  Perhaps  he  thinks
 that  this  alone  will  not  do,  But  that
 is  a  different  matter.

 SHRI  V.  MAYAVAN  =  (Chidam-
 baram):  The  Tamil  Nadu  Govern.
 ment...

 SHRI  0.  SUBRAMANIAM:  I  will
 reply.  Even  now  there  is  a  provision
 in  the  Income-Tax  Act  that  upto  an
 income  of  Rs.  3,000  by  way  of  divi-
 dend,  it  is  not  taxable,  particularly
 for  the  employees.  If  any  employee
 is  able  to  get  to  the  extent  of  Rs.  3.000,
 he  is  not  going  to  be  taxed.  But  if  it
 is  going  to  be  more  than  that,  I  am
 sure  he  is  not  just  an  employce  but
 should  be  something  more  than  an
 employee,

 MR.  DEPUTY-SPEAKER:  The  ques-
 -tion  is:

 “That  the  Bill  to  amend  the  Com-
 panies  (Temporary  Restrictions  on
 Dividends)  Act,  1974,  be  taken  into
 ‘eonsideration.””

 The  motion  was  adopted,

 MR.  DEPUTY-SPEAKER:  We  take
 up  clause-by-clause  consideration,
 Clauses  2  and  3.  The  question  is:

 “That  Clauses  2  and  3  stand  part
 wf  the  Bil”

 The  motion  was  adopted,
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 Clauses  2  and  3  were  added  to  the

 i.  Bm.

 Clause  4,  (Insertion  of  new  section
 5A).

 Amendment  Made

 Page  ४,  line  9,—-

 for  “without  interest"  substitute—
 “together  with  interest  due

 thereon  at  the  rate  of  eight
 per  cent  per  annum”  ()

 (SHRI  C,  SUBRAMANIAM)
 MR.  DEPUTY-SPEAKER:  The  ques-

 tion  is:

 “That  Clause  4,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clouse  4,  as  amended,  was  added  to
 the  Bill.

 MR  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  Clause  t,  the  Enacting  For-
 mula  and  the  Title  stand  part  of  the
 Bill.”

 The  motion  was  adopted,

 Clause  ,  she  Enacting  Formula  and
 the  Title  were  added  to  the  Bull.

 SHRI  0.  SUBRAMANIAM:  Sir,  4
 move:

 “That  the  Bill,  as  amended,  be
 passed.”

 MR.  DEPUTY-SPEAKER;  The  ques-
 tion  is:.

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  passed


